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(7) Consideration and passing of

(1) The International/Airports
Authority Bill, 1971, as passed
by Lok Sabha

(11} The Contempt of Cowt Bili,
1968, as reported by the Joint
Committee

(8) Discuss on under Rule 176 on the
function of the nationalised Banks m
tho country
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MR DEPUTY CHAIRMAN  The
House stands adjourned till 215 P M

The House then adjourned
for lunch at fifteen minutes
past one of the clock

The House reassembled after lunch
at filteen minutes past two of the clock,
THE Vick CHAIRMAN (SHRI AKBAR ALI
KHaN) 1n the Chair

THE FINANCE (NO 2) BILL, 1971

—-contd

SHRI ARJUN ARORA  Mr. Vice-
Chairman, Sir, the most 1mportant thing
today 1s the rising cost of living in the
country There 1s, according to the
Government’s own admission, a rise of 7 5
per cent each year during the last three
years If we go back a httle, what we find
is that as compared to pre-war prices, the
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cost of living today 1s nine times 1 come
from Kanpur and I am a humble trade
union worker in that city The Working
Class Cost of Living Index for Kanpur
today 1s 904 as compared to 100 of August,
1939 During the last three years there has
been a continuous rise. There 1s almost a
general agreement that this year the rise
mav be higher because the indirect taxes
ar¢ higher and the admunistration is so
week, rather so weak kneed, that the prices
of other commodities have also risen after
the Budget camec out The Government 1s
able to do nothing. The Finance Minister
tafked of ceonsumer resistance Sir, no
consumet 18 willing to pay more But the
Consumer 1s unable to resist the price rises
A few years back, Mi Nanda organised
Consumecr Councils Thev failed
miserably Then the Government set up
Super Markets They have also become a
dramn on the exchequer

Y WY REgql IR ATHE T AT

SHRI ARJUN ARORA The Super
Markets are such that M1 Om Mehta says
that the name of Super Market stinks. It
has become a drain 1t was Mt Subra-
maniam as Food Minister who bcgan the
Super Markets and they have become a
drain on the excheques

THLE VICE-CHAIRMAN
AKBAR ALl KHAN)
good

(SHRI
The 1dea was

SHRI ARJUN ARORA  lhe way to
hell 1s paved with good intentions The
way to disaster s paved with good 1deas.
W hat 1s nceded today 1s strict control
The Government should take the respon-
sibility of distribution of some consumer
goods

That was done during the war and dur-
ing the years after the war But slowly and
sure'v all controls were abandoned and we
succumbed to,the 1lf-advised policy of the
Forum of Free Enterprise
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Sir, the Financc Minister is reported to
have said somewhere that if we impose
controls we'have to post policemen and
post policemen after policemen, Sir, “that
in reality amounts to a frank admission
from no less a person than the Finance
Minister that the admunistration is incom-
petent, that it is corrupt. I want to know
what the Government is doing to fight
corruption particularly in the administra-
tion. What steps is the Government taking
to improve administration and, Sir, T want
to know what steps does the Government
propose to take to punish the black-marke-
teers ! Unless  black-marketeers are
punished and unless corruption is fought
rigorously and administrative reforms are
given top priority the economy is bound to
deteriorate and the people are likely to
continue to suffer.

Sir, the price rise does not affect Birlas,
Tatas, Dalmias and the like. It does not
even affect those who get perquisites. Price
rise affects the common man, the low in-
come group, the wage-earners, people who
have fixed income.

given by the
is increased

Sir, another formula
Finance Minister somewhere
production. That sounds very good. Dur-
ing the last year the growth rate of indus-
tria) production was 4.8 per cent, much
below the target. I am glad the Minister
of State for Industrial Development is
here. ’

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT/giyentfors fawta waraa &
T HHY (SHRI GHANSHYAM OZA) :

To encourage you.

SHRI ARJUN ARORA: Encourage
me but do not encourage the monopolist.

SHRI GHANSHYAM OZA: No, to
encourage you.

[RAJYA SABHA]
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SHRI ARJUN ARORA: do not need
any patronage. The growth of industrial
production was 4.8 per cent., and in the
vital sector of steel the production was far
below the target. The target was 7.6
million tonnes and the production was 5.9
miflion tonnes. With the collapse at
Rourkela steel production is bound to go
down and not improve. It will sink below
5.9 million tonnes, the production of last
year. And, that is bound to affect other
industries, engineering industries and many
other industries. So, wheny the Finance
¢ Minister says that the way to fight the
vising“cost of living s increased produc-
tion,tI am sorry to say he is indulging in
. slogan-mongering and ignoring realities of

which he is very well aware.

Sir, the only sector of economy which
has shown some growth is agriculture. But
there, agein, dangers loom ahead. Sir,
the agricultural production has increased
because our cultivators have taken to
mpults, particularly chemical fertilisers and
hybrid sceds. In the case of fertilisers
the production last year was one lakh iton
short of the target.

I do not know what the position to-day
is, but if fertilizers also are not available,
the growth in the agriculture sector is likely
to be affected. 1 want to know what the
Government is going to do about achieving
the targets in the case of fertilizers so that
at least we have enough to eat, if we do not
have enough clothes to wear and enough
iron bars to build houses.

SHRI BHUPESH GUPTA : What do
you mean by “we” ?

SHRI ARJUN ARORA : “We” means
the Indian penple, not Mr. Bhupesh Gupta
and Arjun Arora alone.

SHRI BHUPESH GUPTA : Not some
of your Ministers also ?
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SHRI ARJUN ARORA : Oh, Ministers
have houses ; they will at uny rale have
houses.

Sir, though the economic disparities
aie increasing, we find that conspicuous
consumption is also increasing, and the
Government does not know how to check
it. Sir, there is talk of ceilings, ceilings on
land, ceilings on urban property and many
other ceilings. But why can’t there be
cellings on expenditure on feasts whether
connected with marriages or otherwise ?
Why can’t there be ceilings on that and
the extra expenditure subjected 1o 100 per
cent taxation ? Sir, the fact that some
people to-day indulge in lavish entertan-
ment— the stories are well known

SHRI BHUPESH GUPTA : We do not
know. Tell us.

SHRI ARJUN ARORA : Well you
should read the newspapers more care-
fully, Mr. Bhupesh Gupta.

SHRI BHUPESH GUPTA : I rcad
carefully, but tell us about it.

SHRI ARJUN ARORA : I havc very
limited time. Unlike Mr. Bhupesh Gupta
and Mr. Rajnarain, my time in this House
is limited.

SHRI BHUPESH GUPTA : 1 would
plead with you, at least give two names,

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Please sit down.
That is his discretion.

SHRI ARJUN ARORA: Sir, this
conspicuous consumption by a section of
our people highlights the economic dispari-
ties and leads to anger among the people
and frustration among the unemployed
youth. The Government has imposed
many taxes and some of the measures are
good mecasures. The idea of legislation
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about benami property is good and wel-
come. But there should be a strict scrutiny
of the accounts of those who are known
to indulge mn lJavish entertamment and
beyond a ceiling, there should be 100 per
cent tax on conspicuous consumption.

Sir, the poor man pays his taxes.
wWhenever 1 light a cigarette, [ pay excise
duty on tobacco, on cigarette
match-box. So. the poor man pays his
taxcs because he has to pay the indirect
taxes which the Government imposes cvery
year. But the rich do not pay the taxes.
They use smuggled lighters, not matches.
The tax arr@ars of Rs. 500 crores are with
the rich 1 would like to know who are
the people who owe the Government this
Rs. 500 crores. 1 assure you it is not the
wage-earner, it is not, those of the fixed
income group, it is not even the small
trader: it is the big sharks, the big mono-
polists, who continue to grow and whose
growth is  being encouraged and
financed by the Ministry of Finance
and the institutions run by this  Ministry, -
who owe these arrears.

and on

Sir, many people have from many
platforms advocated that the income-tax ex-
emption limit should be raised to Rs. 7,500.
If that is done, the Income-tax Department
will be spared of 10 to 12 fakh assessees
and the revenue officials will be able to
concentrate on the remaining 16 lakh
assessees whose incomes arc more than
Rs. 7.500 a year.

And no less a person than Mr.
Bhoothalingam who was the Finance
Secretary and who is now the Director of
the Institute of Apphed Economic Re-
search said that if that is done the reduced
workload will also improve tax collection
from the middle and higher income group
assessees. But 1 do not know why the
Government does not take this measure
which will make it popular. Why does it
shun populaiity 2 The only explanation
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can be that the Government does not want
revenue officials to concentrate on the
higher income groups Tax cvasion amongst
higher income groups s common and
whenever they are assesscd, whenever, In
spite of evasion they are assessed, thev do
not pay the taxes and the revenue officials

are burdened with the small tax-payers

Agricultural mmcome 1~ also a pheno-
the Finance Minister
a serious note The
On the
plea that the constitution does not pernnt
the Government to do certain things the
Finance Minster has not fﬁ]pnsed any
income-tax on the rual rich  Amendments
to the Constitution are now the talk of
the day Why does not the Government
either persuade the State Govurnments to
levy taxes on agricultural income and in-

mencn of which
should have taken
rural rich are becoming a force

crease ther re<ources or amend the Consti-
suitably to include agricultural
income amonest 1ncomes taxable by the
Central Goveap ment ?

tution

With regard to tax arrears I think, Mr
Ganesh, the Mmuster of State for Finance,
has announced that five Additional
Commussioners will be appointed to speed
up the arrears
Commissioners not to do
Firstly, the reahsation must become a
Central responsibility  Just now 1tis the
responsibihity of the revenus officials of
the States

reahsation of
alone will

THE MINISTER OF STATF IN THE
MINISTRY OF FINANCE/fgqy  sirety

§ Irsg vy SHRI K R GANESH) :

No, 1t has become Central responsibility.

SHRI ARIUN ARORA  Thank you
One good thing has becen done  But then
i he has done that, he should appont
more income-tax officers in charge of
realisation, Mere Commussioners will not
do T find there are wonderful perform-
ances tn the Income-Tax Department.

(RAJYA SABHA]
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Theie 15, fo1 example, o Kanpui Bench
of the Income-Tax  Tribunal and
that Bench 1s housed in Calcutta. It 1s
called the Kanpur Bench of the Income-
Tax Tribunal but 1t 1s housed 1 Calcutta
because somebody, piobably a friend of
Mr Bhupesh Gupta, does not want to leave
Calcutta and the comforts of Calcutta and
go to a small town ike Kanpur (Interrup-
tion) Such anomalies can be found every-
where

A plua has been made that thete should
be demonetisation, and according to press
reports, an interim 1eport of the Wanchoo
Comnussion has also recommended de-
monetisation of certun categortes of notes.
While the Finance Minister s very loudly
declaring that there 15 a parallel economy
of blackmoney, he does not take the step
which will curb blackmoney, and that
step 1s demonetisation Unless that 1s
doune, the parallel economy will continue
to flourrsh Mr Rajnarain today spoke of
a particular locker being opened or not
opened. I am not concerned with that

But I know, as every one knows, that
bank lockers are the safe depostts of black
money If the government had any imagi-
nation, if the government had any nitia-
tive

= fdsm amt (Av7 g2o1): §F 59q
fa =t oL 7 wAST & q@Ar J1gar g
for fwd) oz ¥ s9F wAY § a1 A
TgE AT FA —J% FI5  ATAT
Agr | ¥ Agea q9y ?

;N oAxa avwr @ @w
Aredl & Aqwd g | & a1 Fg vE
g favaa aqt o), 5 frdy s eafe
fafg & Az & g% waeT ag g
afwe f5aq @rad & 999 § wfawr &
SF qAT 1
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The bank lochers mamtained esen by
nationalised banks and by the State Bank
ot India are the safe deposit vaults of
black moncy  If the government 1s sertous
finding  black-marketeers, 1f the
government wents to put an end to the
parallel economy, one ol the obvious steps,
apait from demonetisation, 1S opening up
of all the bank lockers in the country onc
fine morning Much ot
will be found

about

the black monev

We are all conceined about refugees
coming from Bangla Desh I do not know
whv "the vovernment 1s so niggardlv
providing monev for them The govern-
ment expenditure are all
wrong At fust they provided Rs. 60 crores.
Now, according to press reports, they are
asking for Rs 75 ciores morec Rs 60
clo es 15 poteven one month’s expendi-

estimates of

ture, nor Rs 75 ciores 1s one month s
expenchture Even Rs 200 crores won t do;
Each Ministry 1s, of course, an empire n
itself. The Mimmister ot Rehabilitation,
Shri Khadilkar came to this House last
week or early this weck and according to
the figures gnven by him the expenditure
1s more than Rs 3 ciores per day Yes, it
comes to Rs 3 crores or more per day.
Was the government so unrealistic on the
28th May .hat 1t piovided only R~ 60
crotes ? Did thev think that these refugees
who have come 1n large numbels escaping
from the biutalities ot Yahya Khan have
come here for Tutha Yatra and would go
back within four weeks ” Government
should learn and take the people into con-
fidence and tell the people the real situa-
tion and the real buidens invohved in
maintaining the retugees,

I hope the government will give up the
habit of 1mposing new Indirect taxes cach
yeal and allowing the big shots to escape
1 also hope that the government will realise?
that no amount of election victories will
bring 1t credit if 1t v not able to contro}
the ristng cost of hving and to do that
blach-maiketeers have to be punished and
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phvsical contro! over
over, Thank vou

distribution  {aken

DR K MATHEW KURIAN (Kerala)
Mt Vice-Chauman, Sir, Shri Aloia
expressed  the hope that the cheerful
expansion of indirect taxation, as we have
seen in the past, will now be reversed T
hope Shit Aroin’s wishes will be fulfilled
But I would l:ike to remind lum that
Judging from the history of Indian taxation
and judging from the mntentions of the
government as embodied in the Finance
Bill, 1t 15 very clear that thev rely upon a
taxation policy of putting burdens on the
people increasnt g the proportion as well as
absolute quantum of nduect taxation in
the total tax 1cvenue

The same policy thev pursued foi the
last two decades they intend to pursue even
now and this 1s very clear from the Fina-
nce Minister’s speech here and also in the
Lok Sabha Su, the mam objectiine of the
Bill, as the Finance Minister hs said n
his speech, 1s (1) to simplifv and rauona-
lise the tax lays, (2) to reduce the oppor-
tunities for tax evasion, and (3) to bring
about scaling down ot the concentration
of the economic power and re distri-
bution 1n the mequalities of 1income and
wealth

Sit, I would hike to aiguc 1n mv speech
that all these pious objectives laid down by
the hon Finance Minister are pirecisclv the
ones which do not exist in concrete terms
in the tax moposals which he himself has
brought fotward T would like to remind

the House in this connection of the
decpening  economic  cris's  in this

country, putrularls the crisis In
rcsource  mobilisation. The  Govern-
ment, through their policies of foreign
aid and foreign capital, continues to mor-
tgage our future to the foreign capitalists
and mperiaiist powers  Domestic
savings whiwn increased from 8 5% to
11.52, have now slumped to 6 4% On the
contrary, foreign debt has increased to

the
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somewhere around Rs. 7,400 crores While
our luture gets mortgaged to the foreign
imperialist countries, our domestic 1es0u-
rces as a proportion of total savings have
now declined

Sir, we have expenience of even the
capttalist countries of the West where
indirect taxes constitute only about 507, of
the total revenue, that 1s, the ratio between
indtrect and direct faxes 15 50 50 On the
contiary, we find in India that the ratio
between mdirect and direct taxes s 81 19
that 1s, 81, constrtutes indirect taxes and,
as a4 1esult ot this, during the last several
yeais, over the last five years particularly,
the prices have risen at the rate of 74°,
Prices of tobacco, fuel oils, lubricants,
manufactuied products etc. are all on the
mcrease The cheeiful expansion of prices
is the consequence of the tax poificy, the
monetary policv and the over all economic
polwey pursued bv the government, We
have no indwation from the Finance
Minister s speech or from the tax propo-
sals 1n Finance Bill as to whether these
completely rotten economic, fiscal and
monetary policies wi'l be reversed or not

Str, the ruling party talks about radien!
changes They are talking from the house
tops about all sorts of prous intentrons
But the Fmance Bdl is a clear indication
of the continuance of the rotten economic
and fiscal policies they pursued during the
last 24 years We understand that in the
Budget, in addition to the Rs 224 crores
of uncovered gap we arc gomng to lace
another Rs 200 crores of uncovered gap
through the Supplementary Budget which
1s on the way The total defiat financing
will be Rs, 420 crores at the minimum and
thes figure 420 may be very simple But
‘420" 1s the pohicy which the Government
has been pursu.ng in the past Sir, this
policy of 420, fooling the people, hood-
winking the people, 1s therr policy While
on the one hand they are talking from the
house-steps about their good intentions of
bringing about socialism, they bring

[RAJYA SABHA]
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forward a Budget which puts burdens on
the people and which allows the moneved
people to go wrthout real burdens on
them.

Sir, we talk about tax concessions  Thus
Finance Bil] nas the mtentions of taking
away the Development Rebate from
1970-74  While bringing this measure, the
Fmance Mimister himself has 1eferred 1o
one thing

“Although the Development Rebate has
served a very useful purpose in attracting
investments to the industries during the
last 17 years, 1t 1s no longer necessary to
vontinug this concession

Sir, the Finance Minister also refers to
the fact that m the past there has been
wasteful use of the capital 1esources as a

result of this At least he makes a
reference tn possible cmiticism o this
regard

Sir, I would like to ask the Finance
Muinister a straight question 1t the Deve-
Jopment Rebate has in the past helped
monopoly growth, and ncrease in concen-
ttation of wealth, which 1s a criticism he
himself has referred to, 1s 1t not a fact
that today he 1s taking away the Develop-
ment Rebate precisely because the mono-
polists have grown to such an extent that
they can continue ummnterruptedly without
the Development Rebate ? Iy 1t not true
that during the last seventeen years, with
tax concessions, with their licensng policy
the monopolists have grown ? According
to the latest figures, the monopoly hold of
the 75 monopoly houses has increased from
46 9 per cent in 1963-64 to 53 8 per cent
n 1967-68

In the days of Shrimat: Indira Gandh,
monopolists have been growing and expan-
ding  Sir, during the last 17 years of tax
policy, the hcensing policy and so on,
monopolies have grown Today the largest
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75 monopolv houses canstitute about 54 pur
cent of the total investments 1n the non-
governmental, non-banking sector Is it
not true that the Minister now brings
forth his proposal on development rebate
asif he 1s giving a great concession to
people, as 1if he s going to curb monopo-
Ires  Monopnlies have been allowed to
grow Is it not a political trickery to bring
forward this measure 1 tlus fastuon ?

Sn Twould also ike to refer to the
fact th t non-Plan expenditure 1s on the
mncrease  We used to calculate m the
Governuunt, both at the Centre and
States, that non-Plan expenditure mcicased
every year anivwhere between 7to 8 per
cent. In 1971-72 1t s aound 12 per
cent

Are not the cconomic policies which
the Government has been following res-
ponsible for this * I understand the
Government 15 1 a dilemma between
growth and justce, dilemma between
growth and distribution, which 1s precisely
a problem which
faces

a capitalist country

Yesterday, the hon Member Mr Mohta
pleaded for ncenines to increase pioduc
tion The Swatantra Member preached the
need for tax 1ncentines What the protago-
nists and 1deologucs of the Swatantra party
preach, 10 naked fashion, 1s what the ruling
party in fact practices The ruling party,
true toits pract.ce of hoodwinking the
people, 1n fact does the same If you ana-
lyse the structure of taxation, 1t1s very
clear that this 1s precisely what Mr Mohta
has been demanding and the ruling party
has been accepting, though it 1s couched in

all the progressive language

Sir, black money 1n this country today
1s anywhere, according to estimates, in
thousands of crores of rupees Sir, the
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total quantity of gold Iying idle 1n this
country, according to the Reserve Bank
figure of 1963, was Rs 3700 crores The
total amount of smuggling into this country
everv year ts at least 200 mullion dollars
If we calculate on this basis, the total gold
avallable 1 this country, including the
smuggled gold will be anywhere around
Rs 7500 crores Has this Government the
guls 1o touch these 1dle resources in this
country ? Is the Government prepared
to touch black money and idle gold rather
than increase the burden on the people ?

Today when we talk about radical
policies. The rulmg party and 1ts leader~
ship does talk about radical polictes  But
even a little dissent in the ruling party 13
now attempted to be destroyed by black
mail The  hon Member Mr
Ch4ndra Shekhar has been talking about
monopolies  Sir, I would like to bring to
vour 4ttention one of the most staggering
facts of monopoly busmess S, the
Monopolics Commuission has brought out
thiee or four reports One report they
produced on a Birla company, the Century
Weaving & Spunnirg Mills Mi  Algurat
Shastri, who 1s the Chairman of the
Monopolies ¢ ommuission and the Planning
Minister, Mr Subramanijam, were both
hands 1n glove m giving licence to this Birla
company The majority report on this 1s
about 13 pages but the note of dissent 1s 60
pages which exposes the whole basis of the
Monopol es Commission and its probe
Simiarly, a report on the Tube Invest-
ments Company 1 which Murugappa
Chetyiar 1s involved  With the elections
coming, the Planning Minister, obviously,
has to raise resources I can understand
the urge, the eagerness of the Planning
Minister to  humour those who have
resources. I understand that the Tube In-
vestments company 1s being given licence
contrary to the need for controlling
monopolies I would hike to know from
the hon. Minister, while they bring this
Finance Bill, while they seek more re-

sources, whether they are prepaied



187 Finance (No. 2)

[Dr. K. Mathew Kurian]

to control monopolies, whether they are
prepared to reairange the whole structure
of the Monopolies Commission—the most
incompetent commission that
ever think of. Aie they prepared really to
tighten the that
resources can be generated ?

you can

monopoly controls so

1 would also like to refer, in this connec-
tion to the question of resources to be raised
from the public sector. We have alieadv
invested thousands of crores of rupees.
The total invesiment from the Government
including loans would be about Rs 3,333
crores. The
the profits from trading organsations 1s
a net foss of Rs. 35 crores per year

net return, caiculatimg also

would like to
refer to the State Tra ling Corporation— a
good case of Government’s mability to
control a public sector enterprise which
ought to have produced iesources for our
Plans. The State Trading Corpotation today
is manned by is an
absolute, ono hundred per cent free enter-
priss man. Shei P. L. Tandon, the
protagonist of the tree enterprise, today
presides over the State Tiading Corpora-
tion. He has brought an umpteen numbes
ot people from Hindustan Lever including
Dr. N C B
rubber

In this connection [

a Chairman who

Nag who 1s in chasge of

The Tantf Commussion agreed that a
minmum price of Rs. 520/- per hundred
kilogrammes would be the fair price. To-
day, mn the market, the actual price 1s not
more than Rs. 420/-. Here we find yet
another example of this great 420 business.
Rs  420/- 15 the price of rubber in the
market in Kottavam, Today, the hon.
Deputy Minister for Foreign Trade goes
about saying that he 15 going to export
rubber. [ would like to ask the hon.
Finance Minister whether they are aware
of it, Is 1t a selious measuie, a serious
move to export iubber? The Minister is

on record of mikmg public statements that

(RATYA SABHA]
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he 15 guing 1o export 1ubber, Wil the
minmum  price 158 Rs. 520, the mterna-
tional price is anywhere below Rs. 230/-
per 100 Kg., and if you take ex-Cochin
price including {ransportation and ware-
housing charges, the export price will be
anywhere over Rs. G50/-. Does the Finance
Minpister know that his own colleague in
the Government goes round taking about
expoiting rubber? Behind thus talk of ex-
potting tubber theie is, on one hand, an
attempt to fool small producers of rubber
in Kerala and  other Stales. On the other
hand, there 1s an attempt on the pait of
the big companyes hike Goodyear, Dunlop,
Madras Rubber Factory and otheis to
create an artificial situation; if jubber s
exported, tomoirow they would come forth
with the plea that tubber 1 1n scarcity.
Therefoic, they have to be allonwed to
import rubber at cheap international price
which they wall stock for three or four
months. and then the price would be de-
pressed again. The whole game of mono-
poly companies is behind this. I would like
to ask the hon. MinYster whether he knows
about this, this attempt to hoodwink the
people, a measure which will ultimately re-
sult  n substantial subsidies resulting n a
resousces prodblem. Is the Ministiy of
Finance aware of 1t?

We talk of raising resources for the
Plan. We have public sector agencies like
the Reserve Bank of India and the
Employees P.ovident Fund organisation.
T would like to from the hon
Finance Minister whether he s awate of
the problem 1n the Reserve Bank of Indi
office in Madidas where the employees had
a very legitimate stiuggle for about 7 or 10
days. Despite the great professions of the
hon. Fiance Minister for having proper
employer-employee relations m the
Reserve Bank of India and other banking
institutions in general, anti-labour policies
are being pursued in these organisations
Is he aware that the Reserve Bank manager
in Madras has untaterally decided to cut

1 ¢ pay ol the cmployees during the period

know
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of the agitation despite the fact that at the | You have already given the suggestions in

time of agreement, it was an open issue?
Similarly, in the Employees Provident
Fund, which can raise a lot of resotirces
for the plan, you have one of the most
archaic feudal type of labour relations. I
would Jike the Finance Minister to get in
touch with the concerned Departments and
ensure that the existing bad employer-
cmploxce relations, particularly in the Re-
serve Bank of India, are reversed. You
should put right people in such places so
that these agencies can be the instruments
for mopping up the required resources.

At the end, T wor ' like to refer only to
one more point. We have always been
talking about avoiding wasteful cxpendi-
ture. If you look into the continuous
expansion of expenditure in the Ministries,
Raj Bhavans, Rashtrapati Bhavans and the
feudal splendours of the Ministers you have
no right to taltk about socialism any longer.
Unless the Government brings forward
concrete proposals, concretc measures to
curb this cheerful expansion of feudal
splendour, they have no business to talk
about socialism.

Lastly, having criticised the Govern-
ment policies, I would put forward for the
consideration of the hon. Finance Minister
a few proposals as to how this rotten
fiscal policy can be reversed and a new
orientation made. I would like in this
connection to refer to the memorandum
which my party, the Communist (Marxist)
Party of India, presented to the Planning
Commission. 1 would like also to refer to
the memorandum which we submitted to
the National Development Council two
years ago in which we had made very conc-
tete proposals. At this stage, in order to
reverse the present fiscal policies of the
Government, I would like to suggest the
following . . .

THE VICE-CHAIRMAN (SHRI
AKBAR ALl KHAN): Please conciude.

the memoranda.

DR. K. MATHEW KURIAN: [ would
like to emphasise certain new points which
arce not covered 1n the memorandum. I will
take only one minute. I would suggest that
the Government should come forward
with a clear enunciation of policy to na-
tionaiise all the 75 top monopoly houses
without paying compensation. The Govern-
ment should nationalise all the big foreign
companies. I would demand abolition of
privy purses without compensation and
stop payment of compensation to landlords
and big capitalists. There should be ceiling
on incomes. End deficit financing which
transfers value from the toiling masses
to the propertied classes. Cut down defence
expenditure at least by 50 per cent, if not
by more, and develop a people’s militia,
cquipped and trained with arms composed
of citizens which can be used in times of
emergency and war. Impose ceiling on pro-
fits of all big companies. Take over the
surpluses into a national pool which can be
used tor development. I would like to sugg-
est a review of the administrative expendi-
ture at all levels. I would suggest reduction
in the public expenditure, salaries of high
officials, Ministers, members of Parlia-
ments, M. L. A.s as well as expenditure on
luxurious buildings and amenities for their
residences and offices.

1 would like to say that there is need for
complete re-structuiing of Centre Stale re~
latjons, passing on more powers to the
States. Today with the increase in deficit
financing, inciease in prices, increase in
indirect taxes, the real burden is being felt
at the State level. The State Governments
are not allowed overdraft from the Reserve
Bank of India beyond certain limits. Un~
even, inequitable distribution of resources,
mobilisation of powers are being insisted
upon. The State Governments are being
prevented from taking overdrafts while the
Central Government has power to get
foreign aid, to print notes and to impose
all sorts of onerous tax levies.
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Therefore unless the proposals that our
Party has made for restructuring the tax
system, transferting powers to the State
as given 1In the memorandum which we
have already submitted, the problem of
resource mobilisation cannot be solved

We are to-day on the last days of the
Mughul empire Aurangzeb’s days we are
witnessing Unless these completely rotten
economic policies and out and out capita-
lList-oriunted  policics are reveirsed, this
country cannot go forward Tf this Govern-
ment 15 not prepared for this, I thik 1t will
face the music

SHRI BIPINPAL DAS (Assam) I
would, at the very outset, cengratulate
the Finance Minister for making a serious
etforl to direct the fiscal policies towards
achieving the goal of economic growth
coupled with s»cal justice I am also grate
ful to him for responding to the sugges-
tions of the Members made in the other
House by granting some concessions 1m
the mean time I know that 1t 1s not possi-
ble to achieve our goal thiough fiscal meas-
utes alone and that too certainly not
through one Fmance Btll. But I believe
he has madc a very scrious efiort to set
the pace towards achieving that goal
In particulur, T am nappy  that
he has proposed some  new  fiscal
measures  so  far  ay  the capitahst
classes are concetned like the surcharge on
Income-Tax, Tax on Capital Gatns, some
new imposts on Wealth Tay, withdrawal
of some exemptions, sonle measures on
transfer of property, some Surtax on com-
panies and a ceiling on salaries But having
said this, I would submit that I am not
wholly satisfied with whatever he has pro-
posed T know that fiscal measures alone
cannot lead us towards the socialist object-
ive and other means must be resorted to
But I expected the Finance Minuster to
adopt more radical or drastic measures to
propose, a morc radically oriented Budget
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to move towards the objectine of socal-
1sm

The Finance Minister himself said that
the main objective of his Budget proposdls
was to augment the growth together with
getting ncreasing social yustice So far as
growth 1s concerned, the presint situation
1s very sad, very dismal. According to the
Plannmg Min'ster, the cwirent growth s
5.3% which 1s far behind the target set
before the Fourth Plan Tn that to the
major contribution has been made by the
small sector industry and agsieulture  The
small sector mdustry alone has contributed
11 29, according to the Planming Minister,
So far as agricultuie 1s concerned, the
contribution has come from only one side,
that 1s food and 1s lageing behind 1n puls-
es and cash crops and even in cereals the
contribution has come from wheat alone
Rice has not been able to make much
contnibution to the economic growth
But the worst that 1s the large scale indus
iry has not been able to make any sub
stantial  contribution to our economic
growth. What I would pomt out turther
1s that the-public sectot industry has faired
very much Reasons have be:n advanced
tor this and they have said the Planning
Minister said about shortage of raw
materials  and  under uttiisation ot
the rated capacity, 1 would ask why there
should be under-utilisation of the rated
capacity. If they pomnt out only labour
disputes, I am not satished. Theie 1s some-
thing wrong with the whole management
and therefore a thorough enquiry 1s needed
to look mnto the matter why the public
sector 1ndustry has not been able to make
full use of the rated capacity.

But that is not the whole story The
story 1s that as against the targeted outlay
of Rs 1200 crores in the fiist two years
of the Fourth Plan, the actual investment
i industry at the end of two years was
only Rs 950 crores
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This 1s shortfall in nvestment and
the Finance Mimster has said in the
Economic Survey that this shortfall of 1n-
vestment has affected only a few industries
But I submit that 1t has not affected only
a few ndustries, but 1t has affected some
of the major dustiies like steel, non fer-
rous metals, copper zinc, fertiliser, iron ore
petroleum, petro-chermucals and newsprint
What are the causes of these shortfalls?
These shortfalls are largoly because of
delay in the initiation of new projects
and nadequate preparatory work on the
projects tahen up for execution Over and
above that there are other reasons also
The other reasons are delay in the supply
of domestic machinry and equipment and
shortage of stee! Ido not know, T am not
very clear how the Finance Minister and
the Government propose to mmprove the
situation 1 this regard 1 do not under-
stand why there should be sucha huge
deficit 1n producuon so far as steel 1s
concerned There is something very serious-
ly wrong about the steel industry and 1t 1s
high time that we go to the matter and
find out what are the real causes If you
only talk of labour dispute 1n Durgapur or
some other trouble somewhere, at least a
person hike me will not be satisfied The
whole matter needs a thorough investiga-
tion as to why we are not able to step
up steel production in this country

Now, the other objective laid before us
by the Finance Minister 1s social justice
I have already potnted out that some of the
direct taxes imposed by the Finance Mini-
ster are very good and I welcome them
They will go a long way towards removing
disparity or bringing about social justice
But I mustsay that the coiporate sector
has been treated a bit too leniently and
with undue sympathy The rich peasants
have been left out altogether If agriculture
as a whole has been left to the authority of
the States I have no objection That will be
nice, let the States have some mcome out
ot agriculture, but let that be made very
clear, absolutely clear, that so far as agre-
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culture 1s concerned, the States will tax
the rich peasants Let the rich peasants be
taxed by the States, I welcome 1t But I
do not know whether that s going to be
the final decis on of the Government.

Sir, my main grievance against the
Finance Bill 1s this. Perhaps the Finance
Muister has done an mjustice to the
middle class, and that too, the lower
middle class I know the poor people, the
common man, has not been taxed but the
indirect taxes will affect them more. The
middle class and particularly the lower
middle class, and fixed income groups have
become the worst sufferers from this Finance
Bi1l The Finance Minister said some items
have been taxed which can be called
luxary or semi-luxury 1tems and which are
used by the affluent classes. I do not agree
with him  For example, take the item like
soap, perfumed hur o1l, glassware, China,
tablewz1e, playing cards, zip fasteners, etc
are these used only by the affluent classes?
Or take even piessure cooker, pressure
cooker nowadays 1s found 1n the houses of
even lower middle class families Then

there 1s petrol Petrol 1s taxed every year
and the price 1s gomng up This year the
Finance Mimster has raised 1t by 20 pase
and the rise in the price of crude
accounts for another 5 paise The Finance
Minister says those who can use petrol, who
can afford to have cars, they can pay for
1t But in actual tact who is paying for 1t ?
In my State—if the Finance Minister does
know I want to bring it to his notice—the
buses that ply in the rural areas run on
petrol and they have to pay this extra
price  Wherefrom will they pay? They will
pay from out of the pockets ot the rural
population The State buses are run on
dicsel I know, but the private buses plying
n the rural areas are mostly run on petrol
then take a small officer drawing a salary
of Rs 1000/ . Is he a very rich man? After
20 years of service or so he perhaps diaws
this salary of Rs 1000/~ and perhaps with
some accumulated savings he has pur-
chased a scooter or a second-hand motor

car,
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He has to pay this extra tax and, there-
fore, I do not think that this levy on petrol
has affected only the affluent class or the
richer class, I must submit that it has
affected also the lower middle class.
(Time-bell ringsy 1 have taken only ten
have given twenty-five
minutes to others.

nunutes. You

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : The time of the
party is over.

SHRI BIPINPAL DAS
that the Finance Minister has given suffi-
cient encouragement to co-operatives and
small-scale industries. So far as price is
concerned, I entirely agree with the analy-
sis given by my friend, Mr. Arjun Arora.
1 do not agree that production alone can
help in stabilising prices. During the last
twenty-three years we have raised produc-
tion, but prices have not been stabilised.
The problem of price must be attacked not
only from the end of production, but also
from the end of distribution. One of the
causes for the rise in price is black money.
That everybody knows. It needs to be
thoroughly controlled. There s unproduc-
tive expenditure going on in this country
in the name of projects and schemes.
Unless you limit income and expenditure,
both, 1 do not think you will be able to
control prices. One important suggestion
regarding prices is, it is high time the
State and the co-operative sector entered
the trade, particularly wholesale trade, if
not the retail trade, in competition with
the private sector or private traders,

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Please conclude.

SHRI BIPINPAL DAS: No, Sir. I
must speak. This is the second time
that I am speaking in this Session. Do 1
not deserve some consideration ? There
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are Members who go on speaking every
day. This is the second time that I am
speaking. T have certain points to raise
before the House. Now, 1 am going to
raise the point about regional disparity.
It is a problem from which many States
in India are suffering and my State is one
of them. I want to draw the attention of
the hon. Finance Minister to four parti-
cular issues from which we suffer in the
matter of augmenting our resources. Now,
the Finance Minister says that the States
must raise their own resources, but the
question is how to raise resources and where
are the resources 7 Oil and tea are the two
major industries in my State. We wanted
to levy a road carriage tax un tea, but the
Central Government objected on the
ground that the tea industry cannot bear
the extra tax. The Central Government
object because they pretend to be sympa-
thetic to the tea industry. But at the same
time they have imposed a duty on Assam
tea to this extent that when it is 25 paise
per kg elsewhere, for Upper Assam tea it
is 105 paise per kg. Is it justified ? If you
levy so much duty on our tea, then where
is our resource ? We have an  Act called
the Agricultural Income-tax Act, with
the help of which we can get some revenue
from tea. But if you go on imposing high
duties on tea in Assam, what is left to the
States ?

Then, I come to Qil. In 1930 we got a
royalty of Rs. 10 per ton, After indepen-
dence it was brought down to Rs. 4.50.
After pleading with Prime Minister Nehru
it was raised to Rs, 7.50. Then, on an
appeal to Prime Mimster Indira Gandhi
it has now been raised to Rs.10. What we
used to get in 1930, we are getting today.
I demand and very emphatically demand
that we have every right o get a higher
royalty and a just royalty on our Qil. We
are a major oi! producing State in Indja
and, therefore, I demand that at least
Rs. 20 per tonne royalty on oil should be
given to Assam. Another very interesting
point is that we produce crude, we supply
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two million tonnes of crude to Baraum Refi
nery, but we do not get any sales tax on 1t

When the crude goes to Barauny, the Bihar
Government levies a sales tax on crude

They also levy sales tax on the refined oil

We get no sales tax on ol They get dou-
ble sales tax We produce o1l but we do not
get any sales tax on the crude Is 1t justi

fied ? Is 1t not possible for the Government
of India to find a way out so that we can
have sales tax on this crude ? Let Bihar
bave sales tax on the refined product We
have no objection

Now, 1 would refer to the Wanchoo
Commuttee’s Report as  to how to remove
regional imbalances In order to remove
regional imbalances m the matter of eco
nomic development they have suggested
these measures and 1 would like to place
them before the House

(1) Grant of higher development rebate

(1) Grant of exemption from income-
tax, including Corporation Tax for 5
years after providing for the development
rebate

(111) Exemption from the payment of
import duties on 1mported plant and
machinery, components, €tc.

(1v) Exemption trom excise duties for a
period of 5 years

(v) Exemption from Sales Tax, both on
raw materials and finished products, for
a period of 5 years from the date of
their going 1nto production

(v1) Transport subsidy

Thesé are the suggestions of the Wan-
choo Committee Sir, 1 have got still
14 minutes

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) No, no, you must
finish. It 1s between you and your party,
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I have given you more time All right.
You can speak for two more minutes

SHRI BIPINPAL DAS Thank you,
Sir I hope the hon. Finance Minister and
the Government of India will pay due
attention to these suggestions. And if they
are 1mplemented, then backward States
like mine, Assam—1I am not speaking for
Assam only, for others also—will be helped
to a large extent towards their develop
ment, 1t will help to increase our resources

and also 1ndirectly the resources for the
Einance Minister

Lastly, Sir, we have to depend on our
own resources. The sooner we do away
with foreign aid, the better 1t1s for this
country Let us mobilise resources from
our own country But how to do it ?
Is there no way ? Is the only way left
1s 1indirect taxes ? I do not agree The
country’s public sector industries must be
made to produce surplus  Full and hiberal
use of the funds made available by the
financial mstitutions and the nationalised
banks shouid be made Although sufficient
work has been done by these financial
institutions and the nationalised banks, 1
am not happy because they have not yet
gone 1n fully for the
resources

mobilisation  of
Nationalisation of the foreign
oll companies and foreign banks should
be there We must nationalise the entire
toreign o1l industry and foreign banks
mmediately Why not we do 1t
immediately ?  What 1s wrong with 1t ?
lhen, Sir, some of our industrialists
have been given licences 1o start indus-
tries outside India, in Africa, for exam
ple They have made huge profits But
the profits are shunted off to the Swiss

banks. Well 1s it not possible for the
Government to compel these industri-
alists,

DR. K MATHEW KURIAN : The
Government 15 controlled by them

SHRI BIPINPAL DAS It
controlled by them.

IS not
I do not agree with
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your statement The Government should
compel these ndustriahists to plough back
this profit into our country so that the
resources of our country may be
increased.

SHRI ARJUN ARORA May 1
remind him that the Minister for Indus-
trial Development last week at Bombay
said that he will blow the brains out of
such industrialists ?

SHRI BIPINPAL DAS: 1 do not
want therr bramns to be blown out. I
only want the Government to compel
them so that the profits that they earn
there may come back to our country fot
augmenting our resources,

Then, Sir, 1 also want the Govern-
ment to nationalise all monopoly capi-
tal.

DR K. MATHEW KURIAN : The
brains are going to foreign countries.

SHRI BIPINPAL DAS . T would
emphatically suggest a ceiling on income
and expenditure as a very important
of mobilising our resources
I have

source
Black money must be controlled
got seven or eight suggestions to make
As you do not give me time, 1 cannot go
mto them. But I will simply say that
the black currency must be controlled.
Only then we will be able to Increase
our resources. The prices must be stabi-
lised. Small savings—they are doing
very well, and should be encouraged to
do much better. Then, Sir, our exports
are rising no doubt. But the imports are
also rising. Something should be done
about 1t. Why should mmports also go
on nising along with exports ? We
shall gain pothing out of 1t Something
should be done about 1t,

Str, finally, I would say, the slogan
1s that we should believe in  austerity
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practise austerity, we should tighten our
belts. I agree, let us all tighten our
belts But who will tighten their belts ?
Certainly not the exploited people, the
poor people the down-trodden people,
the lower middle class people. Let
those who are sitting on the top, the
monopolists, the big businessmen, those
who are explotting this country and the
poor people for hundreds of years; first
under the aegis of the British and even
now, tighten their belts first.

Only when they are controlled we
move towards equality, we move towards
removal of disparity. Unless this s
done, the slogan of austerity wil have
no meanmng. I, therefore, suggest n
conclusion

DR K MATHEW KURIAN® What
about Ministers ?

SHRI BIPINPAL DAS : I do not
agree. I am speaking only about mono
polists and big businessmen. As a good
Marxist Dr Kurian knows that in the
present stage of our development, mobi-
hisation of resoutces must come {rom
the big monopolists and the big business-
men, and not from Mimisters drawing
Rs. 2,000 or Rs 3,000 salaries and having
a ULittle bungalow or a car

DR. K. MATHEW KURIAN ., Your
party 1s controlled by monopolists.

SHRI BIPINPAL DAS : Their own
party has a programme and the pro-
gramme says that we have to attack the
big monopolists, the rich peasants and
big businessmen They never say that
we have to expropriate people having an
income of Rs. 2,000, Rs 3,000 or Rs.
5,000, because 1t 1sa wrong policy. That
would not be the Marxist way of pro-
ceeding towards soctalism. I humbly
suggest to the Fmance Minister, let us
curb the unproductive expenditures,
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extravagant expenditures that the people
make sometimes in their private lives.
If we do all these things that I have
suggested, if the hon’ble Finance Minister
gives some  consideration to these
suggestions and does something about .t
in future, 1 hope the problem of
resources of this country will ultimately
be solved.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) Mr. Bhupesh
Gupta. I am going to call the Finance
Minister at 3-30.
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SHRI BHUPESH GUPTA : Mr. Vice-
Chairman, Sir, when devaluation took
place in 1966, many of us brought to
the notice of the House at that time
that the rews of the decisiou about
devaluation had already leaked out to
certain big businessmen families. Some
of us even suggested that the leak would
be taken advantage of by the Birla
family. But at that time our contention
was contested from the Treasury Benches
and almost the whole suggestion was
pooh-pohed by that Government. Reports
appeared not only in Calcutta but also
in Bombay that some business people
came to know of the decision about the
devaluation a few days before aud they
took steps in order to make money out of
the coming decision.
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Now, Sir, T wish to bring to the
notice of the House a number of details—
I say brief details because much more
can be given, yet I may give some
details as to how things leaked out and
how the Birla concerns, the Hindustan
Motors Ltd. made money out of it. I
hope Mr. Chavan will kindly listen to
what Tsay.

Messrs.  Hindustan Motors Ltd., a
Birla company, of which Shri B. M.
Birla is the Chairman, approached the
United Commercial Bank, Ltd., 10,
Brabourne Road, Calcutta, on the 3rd
June, 1966, booking one forward
exchange contract for purchase of £,
Sterling 9,32,617 to cover impart of CKD
parts, motor accessories, steel materials
etc. from U. K. and the Continent.
According to pievailing Exchange Control
Regulations, the bank was to satisfy
itself before booking any such forward

for

exchange contract with ity customers,
that the customers are in possession
of :

(a) Valid import licence with an Ex-
change Control copy thereof cover-
ing the amount of the proposed

contract;
(b) Original  documentary evidence
show'ng that firm orders for the

goods intended to be imported
have been placed with the foreign
manufacturers/suppliers; and

(c) firm acceptances from the foreign
manufacturers or suppliers accepting
the offer of the party for supply of
the materials. Sir, on 3rd June,
1966, when Hindustan Motors ap-
proached the United Commercial
Bank Limited for booking, valid
documentary evidence as required
under the Exchange Control
Manual was not in their possession,
Accordingly, the contract was not
booked on that day. On the 4th
June
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THE  VICE CHAIRMAN (SHRI
AKBAR ALI KHAN) You had dravin
attention to this in the morning

SHRI BHUPESH GUPTA Kindly
do not disturb me I am speaking on
the Finance Bill I have not drawn
attention

On the 4th June, 1966, which was a
Saturday, the contract was, however
booked by the bank with the connivance
of the higher authorities No documen -
tary evidence as required under the
Exchange Control Manual was produced
to the bank The bank also got seven
lakhs pound sterling from the Reserve
Bank on the 4th June, 1966 to cover
a part of 1ts saleto the above mentioned
customer, namely, the Hindustan Motors
Limuted, and the balance amount was
covered out of its own overbought ex
change position which was built up by
violating the exchange control regulation
relating to purchase and sale of sterling
in the mter-bank market The Indian
rupee was devalued with effect from the

6th of June

SHRI M K MOHTA (Rajasthan)
What has 1t to do with the Finance
Bill ? We are discussing the Fmance
Bil and not the working of the Finance

Ministry

SHRI BHUPESH GUPTA and as a
result the company made a huge profit
to the extent of over Rs 75 lakhs and
the National Exchequer lost foreign ex-
change of over Rs. 133 crores at the
pre-devaluation rate of exchange Now
these are the facts T should like the
Fimance Minister to contradict

It was evident that on the 3rd June,
1966, when the company approached the
bank for booking the forward exchange
contract, they were already 1n possession
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of advance information that the Indian
rupee was going to be devalued very
soon It was, therefore, with a view to
getting the maximum benefit out of such
proposed devaluation that the company
booked the forward exchange contract
through the United Commercial Bank
Ltd and the bank officials helped the
company to do so by violating the Ex-
change Control Regulations The bank
helped the company in booking the for-
ward exchange contract by committing
breach of the Exchange Control Regu-
lations .pasmuch as 1t did not comply
with the requirements of the Exchange
Control Regulations for satisfying itself
that valid documentary evidence had
been produced to 1t by the company and
also by manipulating 1ts own exchange
position by purchasing sterling from the
mmter-bank market by violating similar
Exchange Control Regulations 1n that
respect

A search was made by the Enforce-
ment Directorate, Calcutta, and all con-
nected papers were seized from the bank
as well as from the company in 1969,
In May 1971, an enquiry was started by
the Enforcement Directorate, Calcutta,
and many officers and clerks of the bank
were called to give evidence under
section 19 F of the Foreign Exchange
Regulation Act, 1947 The Custodian of
the Bank Shr1 R B Shah and the
Regional Manager of the Eastern Region,
Shri B L. Purohit were also called for
a number of times for gwing such evi-
dence Irretutable documentary evidence
i the shape of even hand written
manuscripts of letters and other documents
by the Custodran as well as by the
Regional Market Manager, both named
above, were brought to their notice at
time of «nquiry They were unable to
deny the existence of any of these
documents

It 15 understood that on the basis of
¢vidence already procured, the Enforce
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ment Directorate have submitted two
reports making out a primna facie case
against these two officers and are now
contemplating issuance of charge-sheets
under section 23 of the Foreign Ex-
change Regulation Act, 1947, read with
section 120B of the Indian Penal Code.
It 1s high time, Sir, that the Govern-
ment clarified the position This morning
these things were not brought to the
notice of the House Only we touched
on the subject, which 18 why I have
got up now and I will end with ths
thing

We were shocked to learn that when
the matter went to the Reserve Bank,
the Reserve Bank summarily closed the
inquiry and thought the matter was
closed Today under the same Govern
ment the Enforcement Directorate has
discovered documents which are not
denied by the Birlas and their officials
that they are genuine, and according to
this document a pruna facie case has been
made out of violation of foreign exchange
regulations and embezzlement of national
exchequer on the basis of leaked out in=
formation Therefore, we should like to
know {rom the Finance Minister whether
he 1s prepared to hold an nquiry into the
doings of the Reserve Bank at the relevant
ttme as to how it came, how

1t was possible for them  to close
the case 1n this manner instead of
purstung 1t when they had some very

mportant, reliable, information in their
possession. We are surprised at all this,
1 understand at that time Mr L. K Jha,
was the Goveinor of the Reserve Bank
Well, he 1s now, [ believe, the Ambassador
of our country 1n the United States I
say this thing because everybody
knew that Mr L K Jha alse was friendly
with the Birla famuly At that ume when
devaluation took place the Finance
Mintstry was under the charge of a gentle-
man from Calcutta, the city from which I
come and hn name 15 Sachin
Chowdhury
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st ww fog awt (SwY wAm)
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SHRI BHUPESH GUPTA What do
you want ? You can ring the bell

Mr. Vice-Cha'rman, will you call him
to ring the bell ?

THE VICE-CHAIRMAN
AKBAR ALI KHAN)
finish now.

(SHR1
I want you to

SHRI BHUPESH GUPTA
finishing within time

I am

So, his pame 1s Sachin Chowdhury.
At that time he was the Finance Minssier
of the countrv, I know Mr Sachmn
Chowdhury as many people know him
in Calcutta He has been alwavs a man
of big business, and his famly had been
connected, and I believe, are still connect-
ed, with the Birla business and many
other big businesses Now, we came to
know that at that time Mr Sachin
Chowdhury had leaked out the informa-
tion to the Birlas Today 1 think we
stand vindicated n this matter Therefore,
this question should also be gone into.
Mr. Asoka Mehta was also then a very
important figure, a back seat driver at that
time He was believing in back seat driving
Here he made an absolute raid on our
national exchequer They leaked out
these things. These things should be in-
quired into properly But, how 1s 1t that
even after all these disclosures have been
made, this gentleman the Custodian, Mr.
R. B. Saha, is still the Custodian ? The
gentleman who did 1t 1s still the Custodian
of the nationalised United Commercial
Bank, This remains to be exp'a ned
The Government was i1n possesston of
these figures since 1969 The document
had been found 1n 1969 and the bank was
pationhised 1n the same year How is 1t
that no step has been taken in order to
remove this gentlewan  against whom
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they were actually carrying on an investi-
gation and were also preferring charges
under Section 120 (b) of the Indian Penal
Code for violation of foreign exchange ?
This remains to be explained. Now we
are told that notices have been served on
the members of the Birla family to explain
But I have information the matter is being.
sought to be hushed up by the Birlas.
Why were not the Birlas arrested at that
time when others were arrested ? For the
simple violation of Section 144 you put
Members of Parliament in prison, take
them to Tihar Jail. Are the Birlas angels
that they should not be arrested ? When
such a swindle has been discovered involv-
ing them and their officials, why was no
action taken against them instantaneously
at that time, when it was kpown that
there was a prima facie case that they
were guilty of violation of foreign exchange
regulations, acting in a manner prejudi-
cial to the national interests ? These
things should be explained by the honour-
able Finance Minister. I know Mr,
Chavan was not in the Finance Ministry
at that time. [ hope Mr. Chavan will not
misunderstand me. Personally T am not
blaming him at all except that a man like
him should have removed Mr. Saha as
Custodian of the Bank. That was expected
of him. Beyond that I do not say anything
about him.

The Prime Minister has given an
assurance that something will be done.
We shall see what will be done. But the

Finance Minister of the country is respon-
sible for it. Now that these disclosures have
been made it stands to rcason that he
should be removed immediately and we are
shacked to learn that his famjly has been
shifted to the United Srates of America
Whether it is true or not, his wife and
others have been sent to the United States
of America and he is contemplating to go
and live there and stay there. We have also
been informed that when the marriage of
the daughter of Shri Shah took place,
there were many gifts and presents worth
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over a few millions or crorcs of rupees.
Surely this is a matter to be found out.
I know Shri Chavan has not got a daughter,
But even if he has a daughter and at the
time of the marriage of his dz;ughter, he
would not have presents worth crores of
fupees despite the fact that Shri Chavan
isa very powerful man in Maharashtra.
This gentleman is a man of the big money.
Even in the earlier devaluation time in
1948, the same United Commercial Bank
was named in that connection. Once
again it has been found out. Therefore,
I would appeal to Shri Chavan in all
seriousness that he himself, as the
Minister of Finance, should take action.

Now ] have to offer onty a few sugges-
tions. Firstly there should be instantaneous
suspension or removal of this officer, Shri
R.B. Saha. Secondly, there should be
simultaneous ‘nvestigation as to how many
such people were in the bank at that time
when the devaluation took place, Thirdly,
there should be proper investigation
through the intelligence agencies of the go-
vernment as to whether there is any basis
for the serious allegation —which looks to
be prima facie true—that the information
was leaked out by the Finance Minister of
that time. Fourthly, with regard to the
Reserve Bank, their credibility has been
spoiled today. Who is going to believe
this Reserve Bank which has now been
exposed and which has not acted in national
interest, but in the interests of the Birlas.
This also should be gone into, With regard
to Birlas, I should also make a suggestion.
Business transactions on behall of the
Birlas or by the Birlas should be subjected
to severe scrutiny by the government and no
one connected with the Birla family should
be placed in nationalised banks, financial
institutions of the government like the
IFC and others. In so far as the Governor
of Reserve Bank is concerned, I think he
is under clouds today after these
disclosures and therefore action should be
taken. Finally, the Prime Minister has
given the assurance I am sure Shri Chavan
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is a serious man. He is not going to treat
them in a light manner, He will go into
all these things and that is why I have
stated facts which I believe to be true. I do
personally hope that he will go into these
questions and in the next session when we
meet government will come out witha
statement as to where we stand and will
take the House into confidence and tell us
with regard to the progress of the pro-
secution and other steps that should follow
the investigation of the Directorate of
Enforcement. Finally, 1 congratulate the
officers of the Directorate of Enforcement,
whom I do not know. But they have done
a good job., They would have been easily
purchased by Birlas. But it does appear
that there are some officers in the Ministry
and in this particular Directorate who are
not purchaseable and who pursued the
matter with courage and patriotism.
Such officers should be rewarded by the
Government, whoever they are. But I do
not know them. It seems from the nature
of the case that because of the co-operation
and the sense of duty of these officers only
we have come to know all these things.

Now, Sir, 1 would appeal to the House :
Do not treat this lightly, Devaluation may
be four or five years old. But it has been
treated in such @ manner that it has been
leaked out and 1t is a serious matter. One
thing is clear, Sir. The connection bet-
ween the Government and the big business
has also been revealed. The monopolists
may not be in the Cabinet. But they have
their placements every where ; they have
their placements in the financial institu-
tions; they may have their placements even
in the Cabinet, but I do not know ; and
they have their placements in the various
gecretariats and so on, Therefore, Sir, the
tie-up between the monopolists on the one
hand, the Birla families and others, and
the Government apparatus on the other,
one on this side and the other on the other
side, is a serious menace to our national
interests, directly hindering and jeopar-
dizing them all the time. I do not know,
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Sir, what steps the Government is going
to take in order to take away the Birlas
and the monopoly interests from the
apparatus of the Government. Thisisa
serious matter and I do hope that the
Government and the Congress Party and
others will all co-operate to disengage the
apparatus and the officialdom from their
close liaison and connection with such
families as the Birla families, otherwise
everything will be sabotaged.

THF VICE-CHAIRIAN (SHRI
AKBAR ALl KHAN): Please conclude

now

SHRI BHUPESH GUPTA . Sir, here
isa case of loot and plunder ; hereisa
case of leakage of natonal secret or
whatever 1t is. We are all opposed to
devaluation. But, you see, Sir, how they
all behave Therefore, Sir, steps should
be taken m this regard.

Sir, 1 do hope that the Finance Minis-
ter, Shri Chavan, will take the necessary

steps. Thank you.

Wt wndte wwEg Wiy o A,
& oft 3§ 979 I L AT

THE VICE-CHAIRMAN  (SHRI
AKBAR ALl KHAN): You will
appreciate that there is no time,

st st saTE Aae o oiiforee
A A A FAT

THE VICE-CHAIRMAN (SHRI
AKBAR AL} KHAN) - Your name 1s also

not here

st wdim s WigT AHE,
JT qF oAtz wR ArEr § oA &

78 FIAT ABATE . . .

I}
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THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): T hope you will
cn.operate with me . . . (Interruptions).

SHRI MAN SINGH VARMA: Sir,
you are not co-operating, You are not going

according to the Rules. . . . (Jnterruptions)

St Qudls sETg AT A7 oEdAT
AT F AT FIHGIT AT §

(SHRI
I will

THE VICE-CHAIRMAN
AKBAR ALI KHAN): All right.
give you a chance at the third reading.

st qndl S|IE WY FE &
faftfgus ad & § 38 Faga #an
qigar g % 99 g8 =;gT F A9
FATTIE FIF § a1 I+ v gaTe AT
FHOE F@AT Afgr | foqar =0
qAT T N § IqA7 &Y g oy arT
gy ofgsr ¥ & awg Fr 3F I A
frgiear #3aT Trfgd ar1 wre Azq
¥ sgafeag #0 & £14 AT § 1 R
qgy 3 #1 A% fau w7 fAaifa 57
frgr srAT =fEy o

SHR]1 MAN SINGH VARMA : E'FE,\TET

20 fyAz & fagr For nothing he has

wasted the time of the hon. House,

off AN wANT WY WG A}
I K3 IX[F I A4
A 1w T F 1S fade & A g%

i & faq gy 2 fgar wi wq o

gast @imy & fao qum afl Far
8T & )
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SHRI U. K. LAKSHMANA GOWDA
(Mysore) : Sir, my name was also there.

st wadim ST WIgY 0 A A%
Q3T H sygeqT FT 9§, qq &
argey §, off gsarugy "R o7 3w
TF 7 30 qI & A § (S A
|39 ¥ o179 1gd § IAFT At@A ;T
YT agf fawar &

SHRI BHUPESH GUPTA: Sir, why

are you opening us to this charge ? 1f there

were a monopoly, I would like to share

monaopoly concern.

SHRI A.G, KULKARNI (Mahara-

shatra) : Sir, he has also gota right to
speak.
SHRI CHITIA BASU (West Ben-

gal): Sir, Mr. Gowda is there. He is

also there, 8Sir. (Interruptions)

DR, K. MATHEW KURIAN: Su,
Mr. Gowda should get a chance.

(Imerruptions)

THE VICE-CHAIRMAN (SHRI
AKBAR ALT KHAN) : Please sit down,
Mr. Chitta Basu. I have called him. We
have to keep the dignity of the House.

off andlw sarz wiyv o A,
§ faa gra= 991 &7 @1 g fwaw
HIFATT HAT A A FT g8q19 W )
57 guT MAAT TH AT T w7 gEAE
WA T9 A7 SRR TG FTAIEAT
y¥g &1 N fF g7 qearar v A0 7
et & g1 gy g Afrq § 73
FgAT wEAW ¢ 5 fagy @ #wdTr w.
dist & =W 37w § W Al q
A 7 Y 77 A7 AT TIATH e
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M g frAgmEadr g W AA
arg Il ag W v & faa el
TT gAY FT A w0AT 97 FfE qGI
@ fEr g geRlr FT AT T,
afed gad arage W &7 JIS & T
@R

BT 4g W FqT a3 g | AAY ALY
7 qtaz Fgr & f gw wra w34 1 faq
ST g7 IFA FI AG AT IT
A0 F g oft sgraqifeat & grw aar
feg s | 7 eqrarfaE shrr g Al
Fg A1 F FIT FT JAQAT A& AT
YT & FIT FT A7 | A1 380 99
A F T T FH AGTE ST A
F FYA AT AT | T IJATETT AAIET,
RIATTT 7T AT FT T8 FFAT qE
agr ¢ fw ggrd A8t @fr ¥, wams
ad & M agmE 427 F1 owwg w0
feaz gra arer aafew & 97 97 aga
JIFT ®T F 937 |

|Mr Dprrury CHAIRMAN IN LHE CHAIR|

Iqgarafs Agiza, gEd g @
qg FST A12QAT g F 97 7 98 AL
NG, AT T @ AN 7 o =g
2 gwd quavly giwArn & mreaw
FAWT 67384 0T wqAT fAAfNG
fear g1 @ar wqar fagifes s %
qEETT WY BA F AT w1 AAIE v
qATA 91, GEME I47 & WIT AT Q-
WA FT ANFAT AET A, AN FT AR-
M ] g & gaF feafr g
U § | I KT F qGT AT AHAT
2 % o -9uT AT Y NN AT ger
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g7 M &t S gal A% Wiar i
CaTfeT R A AT A1 @At
af#7 97 dear & awil & =< 4FE
7 ¢ gafy Fqy Tar § 1 gEasty
At & gra wix fafae Gt F
FT ¥ grer o eqar gAw fadfe
fomr & gmd afkgmeasy 19513
IFTR # gear @t 30 @@ @ A
57T 3 FAT aF @I T Y Zqdl
7S wrar ¥ @ ffas FF 8
gar & av aFrdr 3 g 0

wat aF qT Ffaer TAFH TTHAE z
50-51 & gAIR 2 A I AT FFA
262.4 €, 69-70 ¥ qT &Hfger FTFA
3594 af ) 9T W F areafeE
N 7 ¥t waar s fwan, faye ¥
srea frar, faaar wqat fraifrafear §
IAFT 2@ gY qT HAA THA fral
qadt At A Iadr Ad FE R A
AN A w7 afe ged AT @ §
qIw zad v gad @y § FLE
aauAT & f& saar wqar ZUI 4R
A, FfET A HA O FE A
qifg7 & ¥ 397 27 AL E )

sF wAT Y A T AL FEFR
o §FC Fr gger 7 7 FY ¥ T
FTY AT 3 IAF) G A G AT
fag @ § sA® |41 9@ AT AT @I
3, fom ST ¥ g TR F AL
#3qt o7 @t & ag aa faErean Al
F foq @ #1419 § | AW N ™
arq &1 sggear s wifgg f& gamt
F ¥ setw gAY frmi A A
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| A srdrar w1z qryT |

I ATEA FT GATA AAT, TAR
bt f& ww fag SwCq TN
AT AN FY AF & JAG IqRT FE
qide ¥t dog gl F1 A AW
qeYr A ST &, FIEIAT ARY AT
2, &I TAAqIE FT FA FIA P, TR
AR AT AT 200,400 TIHT
FATAAY & | 34 qH1C s9R gAY ar
AGIE I CEE AR EE Tl B L0 1
F JATIW E, WL GTHIT BT gAT AT
HEIT §, W@ ™ g A8y 3, gafag
g R Aoy K, f5aa savasar
N Yy Mg der e N 2y & ag
[FL YT ATgET |0 Ay HIT WY
frafw & g 31 Fargd 1 qAr FEY
aYFIT # f5ay fg gwy &1 gvaTg
¥, 9% Qa1 FLE A 1 gHA A1 AER
#1 @A fzar &, 394 @aCET W A9
30 1 AfAy g@F #T F R D
frdz @ w21 w9y RO 9@ &
g §i7 @fen fraa a8 a9z
aHAT ¥

AT wHqw, A\ AT W
afeqd &1 @i &, W wed qW &
g2 ug feafa § & awam 960 U7
FEPMAr ) 3q T H wai g &
daar 2w A fealy 5 sy fag @A
Y qeeftdedr femrss a5T so¥ g
F qWA ) Jgr aF anar 2w A feafa
T GHEY g IAF K TFHIT AT
€319 4 o, afeq gav gz 960
FUG T I THIAT & THH AYA HAT
2 at g aw fadre fFeardwe aar a%
et & 34 qge 291 44w ) gw
T & 5 querd Ay &1 I oA
awTar § 48 A= ¥ 999 gar Fifgy )
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AT o Ero yTTo CFE F A Fwadr
FEX 8, w5 NS AW A YA
T30 &, IF FRQ THAT A AGA!
73 it &) & fag AN WA R
frdza sew fF ¥ 39 9wy § %39
gard 5 § fea axg ¥ 3§ IFAT H
g w4 ey g gary § 9T
YT ST AW F FIC SqTIT AT ]
wT 93\

qearefa wgigy, soft gaR fafaa
a1 qrg A7 F @ & BF wN aredt @
@ § Ak A @F A BQ g
FAME ATAATY @zeq AWGArT ot 4 N1gA
fafrezz #t qx faar gr AN IFW
aarar a1 i §f §1 gAFA S99 ¥
A gg WA A Eag 70 gAN
war g N § faw osmaEdy &
TAFY Za9 ¥A1 qAT § I WA
70 FHIT R9C FY gg WA gAY § Al
gz WAt wron fF ag mErw A1 %
gegx 12,09,777 =aqy FHEAT & |

12 Arg 9 #AvT 770 ®IQ7 FHA
A& sufw A 70,000 w717 @A A
& =g Rty g WAy W #
70 g0 Y gg wiw gAr g afg
wAl @ ox Sww W Y ST gAAy
Ty gAY Fvfgn | A1 gg wgar fF s
2 o fog w317 & g2 €1 a@ A
&, gIwi g @5z w1 gal w7@ R
w7 faas fao wradig /40 off oF
geArwe feary awe g AT, 399
g49 7 § {9527 g% w1 fF ga qvimeh
fears ¥, afz wramgsar g1 ay § &7
weAta A Ay afed eqm & IO ¥
SIEEd § 1 29 N o o[ged A4 &
M7 3wy ¥ o afy amr i eag
IEIIW FFF A4 FRar A A w@d
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v

arer A I TEIT FyaY 2 5 oafk
FTH S @A FAW L, 3@ awg
W@ § @ gw W Frar w9 w7 s
519 999 rarfaay & fre e Swar
T A7 T a7 §73, F797 F geaw
ST 1 w1 faatfam sfafafe gnr
RO SwaT & amy guy sy 59
20 &, T HQ R a7 gqAr @
FU 2 a1 THFT weEy vy wqAT O
AL IIT | HITEY FAT [T I
SAAT & ATHA, GRS F QA @
IYM FIT JAT WY AW T gEr F oA
ataat £y famsataa w1 sargra SET
FAT A0l |

AU S AW e aWE & w@g
T AT £ F3AT § QAT FT |
W AA-3FATHET A 3 78 oA a7y
WS 1 gET 3T 97 wlagw Ay
AT 1 77 gfez § g fagas ¥ ar
AR AVZ TEAHT A AN 59 GF B
SETW 7T 9 FY fir gud fyqey-
faar #3721 oftz & 8 9w F war-
g vy 2 fw foay Armr 1 $T % &
fau gxomr faddt s ¥ 9% 65 @y
FT GAT AT AMT M 2 3951 AF
AT & Iqa0T far s

W g aa & 97 Fgar ke quar
W F A0 997 A9IFIT ) dar wifeg
A1 ag dar g9 3 | mw 39 gaer 3
% fau 9ar 3 ¥ fag dmc g, afe
% Jrgar ¢ fr W 9@ 4 w1 amen
W A% f Afad <@ | w9 o Fey
AN EFT g fx gusl awar W &
faw @=1€ A=t 2, gwd) I3 Fwen
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1 fAara wwar § sk safme gw 9
A9 M @ 2 W A ag aw e
ST aF f& garR wrAA gg |aear g
T T eardt AT Wy w9 A,
S 5 gurd e & Wi AW A
g1 & f5 T a9 o4, 39 quw %
FN ARTA gy @A FfEw afy
38F w17 9¢ 7fg GEHT F]E FLAM
3T & At ag =y & v¥aT 1 g wearef
A UF TN GF § | FALC TAF AN
HIT 1§ FFA ISMAT A1gT § A1 IGF
fao 3= A7 g1 gwar @ =wiv maE
S FIW T AN AT FT AT 2
afsT afs o z9& faw w7 an F7
aqq Fag g FY A4 T A AT
ATIAT TEE VY HIAT T3 IA°Y T
FY G a7 g9 3@FT faQa w4/, gaar
& & FA9T FTAT ATEAT |

SHRI U. K. LAKSHMANA GOWDA :
Mr. Deputy Chairm#h, Sir, I thank you
very much for having given me time to
speak, as usual. at the end of the debate.
At the outset 1 would like to commend the
Finance Minister for having accepted and
allowed certain reliefs within the Finance
Bill from the ume it was introduced and
by the time 1t hascome to our House. I
would congratulate him for those.

Looking at the economic situation of
the countiy, | cannot feel proud that we
have made enough steady growth. Even
though we see that overall economic
growth rate has been maintained at 5.5 per
cent, in crucial sectors it has slowed down.
This has beer, as has been, stated, due to
the necessity having arisen to import more
items resulting 1n loss of foreign exchange
asit 15 well known that we have been
compelled to import items like steel, oil,
olseeds, et. Thiy has actually come in

.
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{Shri U. K. Lakshmana Gowda]
the way of vur overall growth and this is
a matter which needs immediate attention.

Then, I come to deficit financing. The
overall deficit, which has resulted in

Rs. 230 crores at the time of presentation
of the Budget, is expected to increase

considerably when, as expected, Supple-
mentary Budget Demands are to be made
particularly with regard to the increasing
expenditure on our refugee problem. Sir,
this will lead to inflation and price-rise.
The most important factor to be considered
is how this price.rise is to be checked.
Certain suggestions have been made and
there have been suggestions put forward for
effective  consumer resistance. This
consumer resistance might be possible to a
certain extent in uirban areas and cities,
but most of our people are living in the
rural areas and villages over 70 per cent—
and it is practically impossible to have any
consumer resistance in such areas where
the consumers are obliged to a few shop
keepers or banias or the people who control
the economy of these village. So, it is not
possible to have any consumer resistance
there and the matters of urgent importance
is to increase production and hold the
price-line,

Sir, shortfall in industrial raw materials
has resulted in our further difficulties, And
to add to this, the performance of the
public  sector undertakings is not
encouraging. Our investment is consi-
derable and the returns are falling below
our expectations. There is another major
problem with regard to the steel complex.
Even before we have been able to make
them break even, there are indications that
the replacements are being thought of. This
will be an additional burden. Our overall
charge on the public sector undertakings
has to be streamlined and we have to sec
that we do not at least incur losses, even if
we are not making any profits.

Then, our foreign debt position is not
very happy. Our overall foreign debt has
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gone up to nearly Rs. 7,000 crores.
This is in addition to the foreign private
capital investment which is more than
Rs. 1,200 crores. Sir, actually 40 per cent.
of our export earnings in the previous
years have gone for debt servicing alone
and this is a major problem and this is
another matter which is to be tackled and
we have to increase our export and also
import substitutions, We have to see to what
extent we can increase our exports—both
traditional and non-traditional, so that
our foreign debt position is eased and we
will be in a position to save on that.

Another unhappy position is about the
State debt to the Centre which is nearly
Rs. 6000 crores. Even according to the
Finance Minister’s speech, 14 states are
still not out of overdraft which aggregates
to Rs, 260 crores. The difficulty with many
of the States is that investments in slow-
vielding items like irrigation and other
projects have not been able to provide
sufficient returns to cover the overdraft and
this matter has also to be taken serious
note of.

Now I come to some of the provisions

in the Finance Bili. 1 find
4 p ‘hat there are duties on agricultural

inputs and even though there were

many representations both from within and
outside the House the Finance Minister
has not thought of reducing them. When
we are thinking of green revolution and
also encouraging mechanised farming, this
introduction of heavier duty year after year
on agricultural inputs is not geing to help
in the development of agriculture and I am
afraid it might even retard the growth.
Last year there was a levy on fertilisers
which adversely affected agriculture and
this year there is a levy of Customs Duty on
agricultural tractors which is going to put
up the prices of tractors by about
Rs. 2500. As things stand today, with the
smaller holdings that are coming in, I do
not know how many farmers will be in
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position to own tractors. We are importing
them and also we have licensed many
factories to manufacture and in what way
the agricuturists are going to get the
finance for purchasing them I cannot
understand. This will definitely affect our
production of foodgrains and I would
have liked that the Finance Mimster had
thought fit to remove or reduce the tax on
agricultural tractors and also on the
fertilisers on which tax was levied last year.

I come to Income tax. 1 {ind that the
Income-tax limit has been put up (o
Rs. 5000 and with the other additional
allowances amount of Rs. 1000 for trans-
port, etc. it comes to Rs. 6000; but it is not
adequate. About 30 lakh assessecs are
there under this slab and about Rs. 13
crores only are collected from them. The
collection charges are very high, 1 would
strongly support those who are going for
raising the limit to Rs 7500.

Then I come to the the simplification of
the tax structure. One of the main diffi-
culties found by some assessees has been
the payment of advance tax. It is a very
complicated system and it should be
simplified. It 1s required that when advance
lax 1s paid, self-assessment has to be made
and the assessee is called upon to make the
assessment on the basis of the previous
year's assessment. It is not a question of
not bemng able to pay. It is question of
difficulty which arises there. The smaller
assessees find 1t difficult and the penalty
clause s very severe. [ would request the
Finance Minister to look into and see
and simphify this method of payment
of advance tax. So far as Wealth
Tax is concerned, I would say one
thing about marginal assessees. Up to
a limit of Rs1lakh for individuals and
Rs. 2 lakhs for Hindu joint families the
exemption lLimit is there. If the amount
exceeds even by a few thousands over this
minimum, the entire amount is taxed.
That is very unfaic. Just as in the case of
Imcome-tax the exemption limit should be
exempted from taxation Now the Finance
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Minister has provided relief and said that
the tax should not be more than 10 per
cent of the amount exceeding the exemption
Iimit. That will help the very marginal
people.

If a person has Rs. 1,10,000 wealth
then he gets relief on that to that extent
but if a person has wealth of more than
Rs. 1,10,000 then he has to pay for the
eatire amount I will give a small example.
Suppose a man has invested about Rs.
1,50,000 he will get a return of Rs. 7500,
Out of that his income-tax goes and if
wealth-tax 1s calculated on that he will have
to pay another Rs. 1500/-. I think this is
very unfair and so far as the amount up to
the limit is concerned no tax should be
levied. Ihope he will give consideration
to this aspect

MR. DEPUTY CHAIRMAN: You
must conclude now.

SHRI U. K. LAKSHMANA GOWDA:
Just another point. So many speakers
have made references to taxation of the
agricultural sector. There seems to be a
feeling here that because people have not
been able to raise enough resources from
urban taxation—everybody 1s saying both
from this side and that side—if you tax the
agricultural sector you could get sufficient
resources but I am afraid if you actually
try it out, it 1s not going to yield as much as
is expected out of it. So far as agriculture
is concerned, we must look at it from two
points of view. One 1s the commercial
crops and the other is agnicultural crops.
Actually commercial crops are already
taxed by the States. For example, in the
three southern States the taxation on coffee,
tea and rubber is much higher than corpo-
rate taxation in the urban areas.

SHRI KALYAN ROY (West Bengal) -
They should all be nationalised

SHRI U K LAKSHMANA GOWDA:
You may nationalise them technically, but
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1Shri U. K. Lakshmana Gowda!

that 1s 4 separate question. Actually 1n
Kerala the tax on foreign companies is 75
per cent and on the Indian companies it is
65 per cent whereas in the corporate sector
the tax does not go bevond §5 per cent.
Nobody looks into these things. In certain
States like Kerala even pure agricalture is
already taxed.

MR. DEPUTY CHAIRMAN : You
must conclude now.

SHRI U. K. LAKSHMANA GOWDA:
Sir, you must give me one minute, So far
as other States are concerned with the
institution of ceiling laws and with the
ceilings going to be reduced what will be
available from the agriculturists I cannot
really say. As things stand the ceiling
imposed on agriculturists has been on the
basis of Rs. 3600 net annual income
whereas in the urban sector everybody is
prepared to say that the ceiling on urban-
property should be Rs.10 lakhs or Rs. 15
lakhs. This itself is grossly unfair and in
addition everybody seems to think that if
you divert your taxation to agriculture
more money will become availeble. [ am

sure they will all be disappointed in this
regard.

MR. DEPUTY CHAIRMAN: That
will do now. The Finance Minister.

SHRI Y. B.
Deputy

CHAVYAN : Mr,
Chairman Sir, this Finance
Bill as I said in my introductory speech,
has been before the country for the
last nearly 9 weeks and all aspects of the
Finance Bill have been debated in both
Houses continuously in one form or the
other and outside the Houses also in the
press and on the platform and whatever has
to be said on both sides has already been
said. T have also said all about it earlier
but even then it is necessary that 1 should
again put forward the Government’s point
of view in regard to some of the criticisms
that have been levelled against the propo-
sals contained in the Finance Bijil, I do
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not propose to go into each and every
individual point that has been made
because that is physically not possible and
really speaking not necessary. Most of the
points that the hon, Members have been
making were rather of a political nature,
not directly concerned with the Finance
Bill. I will therefore certainly confine
myself 1o certuin major aspects of the

criticism levelled against the Finance
Bill.

The important point that some Mem-
bers made was about the prices.

ft is a very valid point and it has
been consistently raised during the dis- -
cussions on the budget. 1 have dealt
with this in the other House and I am
touching the same point here, because
it is a very valid point. Normally
during this part of the year which is
the lean season there is generally upward
pressure on prices. Because the general
elections were held early this year, the
mmpact of the Budget and the pressure
of the lean season have coincided.
Therefore, I find that the effect of the
lean season js felt or reflected in a little
more severeé manner on prices. But there
1s no doubt that there is a rise which
is certainly a disquieting feature which
1 do not want to conceal or hide or
merely explain away. This is a point
which Government have taken note of.
Government is considering what practical
steps can be taken to see that the
prices are kept under control. There is
some sort of irrational trend in prices in
the couniry, which somi¢ Members have
pointed out. I can understand and 1
can take responsibility for the rise in
the price of petrol or cigarettes, but [ find
a rise in price even in respect of those
commodities which have not been subject-
ed to taxation.

ot wadiw s WY ;38 3R
fevde adf &
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I am not making a debating pomt, but
Iam trying to give certain reasons for it

SHRI BHUPESH GUPTA We have
not made any debating pomt.

SHRT Y B CHAVAN I am not
taking it in the spirit of a debati1 g point
Iam trving to see how this question can
be tackled 1t 1s a serious question It s a
national problem and a problem which
will have to be dealt with determination
by the Government and with the co opera-
tion of Members, patties and the people as
a whole. This question has become very
sinister because of a certain peculiar situa-
tion that 1s prevailing 1in the ccuntrv today
For example, theie 1s this problum of re-
fugees from Bangla Desh and its reper-
cussions on the socwl, political and
economic conditions m the country So,
the question of prices becomes still more
important Therefore, I am treating it as
national problem and wec have to solve
it Idonot want to gointo the details of
all the monetary or fiscal steps that we
have taken so far nor what were the basic
reasons for the risean trend ot prices 1n the
course of the last few months. There have
been shortfalls i respect of industrial raw
materials and other things 1do not want
to go mto that We have many times dis-
cussed 1t What we should take care 10 see,
first of all s that at leastthe prices of
essential commodiites, which go into
the consumption of the common man, do
not rise We will have 1o see that they are
kept under control There 1s one ielieving
feature. Though there 1s a rise In prices,
though there 1s an overall rise 1n the gene-
ral price index, as far as foodgrams are
concerned, as far as cereals are concerned,
there 1sa decline in prices That shows
how we can deal with the problem of
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prices As we all know-—this 1s not just a
fmattar of Tuck 1t 15 because of certamn
Fstrategy that we employed In the last few
years that we arein this position As a
result of 1t we are m a very forrunate
position The foodgrain stock 1s nearly 85
million tonnes It 1s something which gives
us confidence Whenever we wanted to
attack the problem of prices we were
always fold and the theory was that because
the foodgrain prices were rising the gene-
ral prices were mising. Now that theory 15
not valid any longer We see here today
that the prices of foodgrains particularlv
wheat are decliming, but at the same time
there 1s a general rise 1n prices One thing 18
certamn If we tiv to lay emphasis on the
production of commodities which are in
demand and  we succeed n that, the
problem of prices can be tackled

Of course, | have mentioned*that n
the case of some of the other commodities
there 1s frrationd! rise 1n prices some people
wculd like to call 1t as sympathetic rise 1n
prices, I would not lIike to call 1t as
‘sympathetic’—it 1s rather a very unsoctal
rise in prices and certainly, 1t 1s a criminal
sort of act. We have taken steps to check
this in case of certain commoditics by
means of physic U control and price con-
trof also e g statutory control was tro
duced 1n the case of certain medicinal
drugs, etc  There 1s also informal price
control 1n the cuse of certain other commo-
dities But [ find that in some other
commodities there 1s a very very irrational
pricerise  Now T find that Mr Babubhat
Chinal himself made a cri‘icism that even
1n the case of those commoditics on which
the levies were withdrawn as a result of
the Government s policy and in response to
the demand of the Members, the rise in pri~
ces still persists It ts nothing but—1 should
say—a criminal attitude, a profiteering
attitude, anti-social attitude which 1s res-
ponsible for this sort of rise 1n prices And
what do we do for that ?  Certanly
Government should act .
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SHRI BHUPESH GUPTA
control, as you say

Physical

SHRIY B CHAVAN 1 tell you of
my experience Merely having statutory
control also 1s not a very happy thing T
have suggested that there should be a sort
of consumers  organisation, consumers’
movement. Shri Goray while participating
in the debate had criticised that I was
think'ng of some Naxalite sort of move-
ment by the consumer That 1s not my
tdea T am not thinking of having gheraos.
But certainly (f we have an organisation of
cansumers whether it be city by city, or
town by town, or village by village, if they
are consctous about the prices and if the
dealers once know that the people are
aware of 1t, thuis sort of an anti-social
attutude, a criminal attitude, of the whole-
salers and even the retailers can to a certan
extent be controlled

SHRI BHUPESH GUPTA At the pro-
duction level

SHRI Y B CHAVAN I agree, 1t
should be done at the production level as
well. We can and we should take care of
1t, and I am going to look mto 1t because
I have discussed this aspect with the semor
officers as to what steps we can take n
this matter, we will certainly do what we
can about it. This 1s as far as the prices
are concerned

THE LEADER OF THE OPPOSITION
(SHRI M S GURUPADASWAMY)
May I ask you how you propose to pro-
ceed n regard to the consumers’ resistance
movement ? Have you thought about
it ?

SHRIY B CHAVAN If you merely
think 1n terms of starting consumer coope-
rative stores, unfortunately, I have found
that this movement has not succeeded so

ar. I have got some experience about the
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consumer movement myself, not now, in
the last ten years but in the movement 1n
which I participated I have found, in the
case of the consumer cooperative move-
ment that 1t there 1s a possibikty of having
a monopoly of distribution, 1t succeeds I
remember, I was Supply Minister n
Bombay State in the early 50s, and; there
was a control on cloth and the consumers’
cooperatives had a monopoly of distribu-
tionof cloth And we had a series of
consumer stores in the State of Bombay
And we found out, 1n the course of a few
years, we had accumulated a teserve of
many lakhs, 1 should say, more than a tew
crores Andin 1953, we withdrew the
control on distribution of cloth, and with-
mn $x months’ period I had the misfor-
tune of presiding over the hquidation of
the consumers societies in the State as a
whale. That s what the fact s Possibly
Mr Manubhai Shah mav remember Then
his part of the country was not part of
Bombav State, but a large part of Gujarat
wa¢ a part of Bombay.

SHRI BHUPESH GUPTA Your
experience 1s not always happy
SHRI Y B CHAVAN Possibly,

there might be some sort of useful thing
also Do not try to say that

My point is, I am not talking merely of
consumers’ stores, etc.

SHRIM S GURUPADASWAMY I
want to know whether you have got any
new 1dea about organising consumer
resistance

SHRIY B CHAVAN: Well, I do not
think 1 have got any very original idea [
am talking about the consumer movement
1am not thmking of starting something
about .

SHRI MANUBHAI SHAH
(Gujarat) Resistance by consumers.
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SHRIY B CHAVAN
got any 1deas ..

If you have

SHRI M S GURUPADASWAMY
It 1s a good i1dea [ welcome thisidea
That 1s why I want to know whether the
Government 1s thinking of formulating
certain things about organising consumer
resistance 1n the country

concept

It 1s a good

SHRI Y B CHAVAN : Tam giving
out my 1dea so that our good friends like
Mr. Gurupadaswamy can help me to for-
mulate certain more 1deas 1 do not want
to make 1t an official movement. This 1s
not my tdea. Really speaking, I am only
suggesting one of the ways

SHRI BHUPESH GUPTA The trouble
1s not at the production level The trouble
starts when distribution starts, after the
things are produced Therefore, how
about phvsical control at the production
level ? That means some of the things
should be nationalised

SHR1Y B CHAVAN I quite agree
with you But in certain cases—I will give
you a specific case—take Lifebuoy for
example we have experienced practical
difficulties  Lifebuoy 1s a common man’s
soap which 1s used by a latge number of
people. The producers agreed to absorb
the rise in the prices They announced 1t.
They, I must say, honestly announced 1t
I had discussed the question with the
Chamrman of the company hinself. I

say
that as far as they were conceined,
they wete  certamly  veiry  genuine
about 1t. We found that 1t was at the

retailer’s level ultimately and 1 between
the middle stages that the whole trouble
starts. Therefore, I thought that [ should
publicly share my views here
the House that we will

I can asstre
continuously keep
this question of piices under review, and
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wherever necessary we can think of even
physical controls on distribution of ver
essential commodities hike cloth or kerosene
and other things  We will keep 1t 1n mind

The coming weeks and months are a
very important period which we will have
to watch closelv

Then the other question was about
development :cbate Certain Members
have made criticism about the withdrawal
of development rebate, particularlv. Mr.
Babubhat Chmar and the hon’blc  Mr
M K Mohta, who ate the spokesmen of
those people who do not like the 1dea.
When I say that we are withdrawing the
development rebate it does not mean that
we are against development as such
Really speaking, we want development of
industries to go on continuously uninterru-
ptedly in this countrv, and we would
always like to tormulate our policies so
that development goes on continuously
because 1t 1s on the economic develop-
ment . .

DR K MATHEW KURIAN
monopoly.

On

SHRI Y. B. CHAVAN That 1s where
you have not understood either your own-
self or myselt.

DR K MATHEW KURIAN Despite
vour statement your professed
the facts speak differently

intentions,

SHRIY.B CHAVAN I have heard
your lecture Why do you not listen to
my arguments now ? Let me tell you what
was the basic idea behind development
rebate. Let ustry to see why the deve-
lopment rebate was allowed.

Sir, development rebate was required n
the casc of industries which weie highly
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[Shr1 Y B Chavan]

capitalised mdustries, which had a longer
gestation period and which required to be
consolidated for some time  Thys type of

industries requires development rebate.

Development rebate 1s 1n existence for the
last 17 yecars Even now three years’ notice

15 grven, but development rebate does not
get withdrawn 1mmediately after three
years There are three more years for the
development rebate, and I thmk the
arrangement of 1ts working 1s such that
certain mdustries will be getting develop-
ment rebate even after three years for some
more time the rebate to
It 1s a sort of creche which 1s

given to a peison who cannot walk straight

If he wants to use it all the time, as T saird

in the other House, for the whole Nfe, 1t

will not be giving him assistance or incen-

trve to grow It will be, really speaking,

giving him incentive for becoming mnvalid.

1 do not propose to do that,

We want
£0 now

I have come to the conclusion that the
1dea of development rebate has fulfilled
1ts role and it 1s high time that we tried to
think in other terms That does not mean
that we do not want to consider selective
1deas of giving development rebate for the
growth of industries in the backward areas
Even now there are a large number of
concessions that we are giving for the
growth of industries 1n the backward
areas For example

(1) Grant of subsidy equal to one tenth
ol the total capital cost, not exceeding
Rs. 50 lakhs, to new industrial units set
up 1n the backward areas comprising
two selected districts 1 each of the
nine States of Andhra Pradesh, Assam,
Bihar, Jammu and Kakshmir, Madhya
Pradesh, Nagaland, Orissa, Rajasthan
and Uttar Pradesh, and one district
each of the other States and Union
Terr'tories A  tentative allocation
of Rs 5 crores has also been
made for the Fourth Plan period for the
purpose of this subsidy by the Central

[ RAJYA SABHA ]

[
I
18]

Bil, 1971

Governmrent There ate ubout 8to 10
items 1 do not want to take up the

time of the hon. House I will
sust cite a few concessions to illustrate,
There s also—

(2) Drrect assistance on softer terms
by the Industrial Development Bank of
India to smalland medmum projects n
under-developed areas i the form of

lower rate of interest on industrial
loans
(3} Exemption from payment of

mterest for the first three to five years

(4) Larger grace period for the repay-
ment of principal than the normal

period of three vears.

{5) Subscribmg relatively heawvily to
the 1i1sk capnal of the projects n
the backward areas

(6) Allowing the assisted concern to
transfer dividends accruing to IDBI in
the first8 to 10 years to a special
reserve fund for use by the company

(7) Bearing the cost of consultancy
service to prepare feasibility reports
subject to reimbursement at a later
pernod

(8) Concessional rate of refinance to
the lending institutions

(9) Extension of the period of refin-
ance on merits from 7 to 10 years in the
case of banks and from 10 to 25 years
i the case of SFCs

(10) 100 per cent refinance for all ehgi-
ble loans up to Rs 20 lakhs to small
and medium- sized industries

So, Sir, all these incentives and con-
cessions are meant for development What
more has to be done ? We are prepared to
give further thought to the idea of giving
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incentives for development of labour-inten-
sive ndustries or employment oriented
industrics because our major problem
to-day along with growth is unemploy-
ment. Of course, I want the growth of
sophisticated industries. We want new
types of industries, heavy industries. I am
not against it. But at the same time, our
major problem is the unemployment prob-
lem and :f we can give some incentive to
employment-oriented industries, we can
think about it.

The development rebate is jbeing  with-
drawn for basically three reason.. First,
the development rebate contains a built-
in bias in favour of the established con-
cerns  vis-a-vis the new  industrial
undertakings. Really speaking, this
is one of the incentives for the growth of
monopoly, 1 should say. This was one of
the reasons why we had to reconsider
this question. Secondly, 1find that the
development rebate is an incentive for the
growth of capital intensive industries and
not employment or labour-intensive indus-
tries. Thirdly, the cost to]the exchequery
of the fiscal incentive is also becomingg
almost prohibitive. The cost to the exche-
quer of the development rebate was natur-
ally small in the earlier years of its intro-
duction. But as thec tempo of industrial
development increased, its cost also ’5nen_t
on rising. A recent study shows that the
estimated cost of development rebate was
as high as Rs. 70 crores during the year
1970-71 and that it is likely to rise still
higher and reach about Rs, 85 crores iEi
the year 1973-74. So, it was high timre
that we reconsidered the entire question.
I think this is a right decision taken in
right time.

SHRI BHUPESH GUPTA : Why are

you so apologetic about it ? Only Mr,
Babubhai Chinai is for it.
SHRI Y. B. CHAVAN Even then

they are hon. Members of this House. I

[5 AUGUST 1971]

Bill, 1971 234

am not worried about it. But I thought
that I should also iry to educate them,

The other point that was raised was
about the priority industries. Some
Members have asked : Why is it that the
concessions given to the priority indus-
tries have been withdrawn ? The reasons
are the same as for the withdrawal of
the development rebate. Certain priority
industries were given exemptions.

For what ? Because of their capital
intensive "nature, because of their Jong
gestation period, because they required
certain protection in the early years. Well,
when these ecarly years are over, when
they reach a stage of profitability, when
they can stand on their own, how long
should they be given a sort of protective
cover ? In the bill industries manufacturing
aluminium motor trucks, buses, cement
and iefractories, soda ash, petro-chemi-
cals and automobile ancillaries, are be-
ing excluded from the list of priority
industries for the purpose of the special
deduction of 5 per cent of the profits in
computing the taxable income of a domes-
tic company. These six indystries are strip-
ped of the priority status on the consi-
deration that companies engaged in these
industries have already attained an adequ-
ate level of profitability and do not, there-
fore, stand any longer in need of the
special incentive of a concessional rate of
tax on their profits. I think this is a very
well justified thing.

Now, coming back to the general
question of the retrospective effect to the
withdrawal of exemption o wealth-tax, I am
talking of the criticism of some of those
people who feel as if I am doing some
sort of injustice by giving retrospective
effect. In essence it is not retrospective
effect. As a matter of fact, in assessments
made over the past several years, since
1962, jewellery has not been allowed an
exemption from wealth-tax. It was only
because of certain decisions of the Supreme
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Court that this situation has arisen  We
have certainly tried to put the position
back where 1t was There 1s nothing new
And some people have made a grievance
that possibly 1t will 1ncrease the work of
the Income-Tax Department, the Taxation
Department, that 1t will have to re-open
many cases Even 1t we do not make it
retrospective, we will be required to re-
open many cases So tt s much better to
re open the cases so that we may not be
required to refund the amounts which are
already collected So there 1s no justifiable
grievance 1n this matter as far as retrospec-
tive effect 18 concerned

Now coming back to the other ques-
tion of black morney, I quite agree that 3t
1S & very serious matter, and I have already
menticned my views and the Government's
attitude 1n this matter, It 1s @ 1ery serious
problem But I was rather surprised to
hear the argument about black money
by Mr Mohta. He has given a very smp-
Iistic kind of solution for domg away
with black moncy He said—and 1t 1s quite
in keeping with his political philosophy
and cconomic rdeology, 1 am not surprised
about it—black money 15 created through
controls, so remove the controls and jou
find an automatic
problem of black money, more taxes,
more black money once you remove
the taxes and controls, the black
money 1s out (laterruption) We have
taken certain steps Whatever steps we
have taken are not enough. But we aie
quite conscious of this problem and we
have taken many steps As I said, 4
Bill1s bemng ntroduced in the current
Session for Parhament to take power to
acquire property at the price quoted n
the sale deed as also to strengthen the
valuauon machinery  Certain steps are
also bemg taken to put down benam
fransactions An amendment to the For-
cign Exchange Regulations Act s also
under consideration I hope to bring the
Biull mn the next Session The repor( of the

solution to the
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Comnuttee on Overinvoicing and Under
invoicing has also made 1ts recommen-
dations .

SHRI BHUPESH GUPTA What about
my things ?

SHR1IY B CHAVAN For overinvoic-
mg and was a
committee appomted and they have made
certain recommendations which we would

undermvoicing  there

hike to incorporate na new

MR DEPUTY CHAIRMAN Mr
Bhupesh Gupta has asked about his own
case , whether 1t 15 about overinvoicing or
underinvoicing

SHRI BHUPESH GUPTA My case
1S neither underinvoicing nor overmvoic-
ing, but voicing something about the
Birlas.

SHRI Y. B CHAVAN You have
already put forth your points and views
on it You mentioned the matter in the

mornmg also.

SHRI BHUPESH GUPTA In detail

SHRI Y.B CHAVAN It 15 a fact
you have given the detalls The Prime
Minister has given the assurance and I do
not think vou need any more assurance

SHRI BHUPESH GUPTA 1 asked
about the Custodian of the Commercial
Bank

SHRI Y. B. CHAVAN That 1s part
of 1t I do not want to go nto the details
of the matter just now As1 have said 1n
my Budget Speech, the Government has
accepted 1n principle that min the ultimate
analysis the basis of taxation will have to
be the income, whether 1t 1s  derived from
agricultural source or from non-agricul-
tural source

Here [ must make one point on which
Shri Goray spoke yesterday He said that
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we have deliberately not touched rich
peasants. [ have explained the reasons.
We agree in principle that as far as income
is concerned, there should be no distinc-
tion between agricultural income and non-
agricultural income. But to bring agricul-
tural income under taxation, there are cer-
tain Constitutional difficulties and instead
of trying to see very clear reasons and clear
logic, he tried to characterise our Party as
a Party of rich peasants. I think some
other hon. Members gave him very effective
answer, The hon. Member who spoke
last, 1 think, belongs to PSP . . .

SHRI U. K. LAKSHMANA GOWDA:
1 gave the facts, both to you and Mr.
Goray.

SHRIY.B. CHAVAN: You better
talk with your leader. The only tax I
could levy on agriculturists is a tax on
tractor, Really speaking, tractor is a thing
which can be made use of by the medium
agriculturists. They can afford 10 pay tax
on it. Even then . . .

SHRI U. K. LAKSHMANA GOWDA:
There is one point. It is a question of
owning it. We must know that even a
smaller agricuiturist rents out tractors . . .

SHRI'Y. B. CHAVAN : I know that.
You are supporting my argument, not
opposing it. Within a few months of the
use of the tractor, by renting it, you make
a profit out of the tractor. This is the
reason why 1 say he can afford to pay.

You come from a rural area and I also
come from rural area. Qur experiences are
common.

On the question of tax evasion, a
Committee is being set up because this is
one of the reasons for having black money.
We want to tackle it effectively.

As far as arrears of income-tax are
concerned, this is a very important point
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to which I am applying my mind very
carefully.
and

1 know it is a very complex
very chronic and old problem.
Large amounts of arrears are, really spea-
king, those which are the subject-matter
of judicial proceedings either 1n the
Tribunals, High Courts or Supreme Court.
With regard to these cases, it is very diffi-
cult for me to say that our effort will make
an impact on them. But in those cases
which are not subject-matters of judicial
proceedings, we have decided to make a
very decisive impact on them. I have had
series of discussions with the officers to
take steps and to streamline administrative
machinery for collection of taxes. I have
with me a long Iist of steps we have taken
about this matter.

I can mention a

few —

(1) Requirement of a tax clearance
certificate before a document for sale of
property in excess of Rs. 50,000 can be
registered.

(2) Introduction of a self-contained
recovery code in the Income-Tax Act.

(3) Reduction of time limit for con-
pletion of income-tax assessment from
4 years to 2 years.

(4) Change in the procedure of assess-
ment from 1st April 1971, Under the new
procedures, regular assessments can be
made in summary manner.

(5) Itis also proposed to streamline
the administrative machinery further.
The Finance Bill contemplates appoint-
ment of five Tax Recovery Commission-
ers who apart from supervising the tax
recovery work, will hear appeals from the
orders of Tax Recovery Officers, which
have hitherto been going to the district
authorities.

(6) Government have appointed a
high power committee, of experts, namely
the Wanchoe Committee, to examine,
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apart from other matters, the problem

tax and t> recommend
effective measures for

of arrears of
concrete and
reducing them,

1 think, besides that, we will also from
time to time review the performance of the
tax collection machinery and see how we
can further make an 1impact on the arrears
of tax  Tf we make an mmpact on the
arrears, I think 1t will help us to meet the
general economic difficulties that we are
facing this year

Members have mentioned
in the

Some hon
about the incidence of wealth tax
lower slabs

Well, Sir, when we have reduced the
exemption limit, 1t has certainly affected
people in the lower slabs I do not think
that 1t has not But I do not think that it 1s
as harsh as some hon Members have made
1t out

Sir, under the Bill, 1t 1s proposed to
charge Wealth Tax on the whole of the
net wealth without any exempt slab, as
hitheito, 1n all cases where the net wealth
exceeds the exemption it of Rs 1 lakh
1n the case of an mdividual or Rs 2 lakhs
n the case of a Hindu Undivided Famuly
This means that in  the case of an indivi-
dual, there will be an increase of Rs.
1,000/-, that s, 1°,0f Rs 1 lakh in the
Wealth Tax payable, whatever be the
quantum ot the net wealth At lower
levels of net wealth, the Wealth Tax pay-
able being already comparatively lower
than at higher levels, the amdint of the
increase of Rs 1,000 works out to a much
larger proportion ot the existing tax liabi-
Iity than at higher levels of net wealth
This does not mean that the progressiveness
of the rate schedult 1s impaired This s
because the rate of Wealth Tax on succes-
sive slab of net wealth steadilv increases
from 1° 1 the initial slab up to
Rs 5 lakhs to 29 and 3% In the
next two slabs of Rs 5 lakhs each
and to a maximum rate of §°, on the
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net wealth over Rs 15 lakhs Hence, the
apparent regressiveness in the increase in
the incidence of Wealth Tax due to the
proposed change does not detract from the
progressiveness of the rate schedule

Apart from this, Sr, 1t has also to be
kept 1n view that the net wealth s com-
puted after exclud ng weilth which
spectfically exempted from tax, namely,
investments in spectfied financial assets ot
1 5 lakhs, etc  Theref~re, 1 am not pre-
pared to accept the point that it 1$ so verv
severe as that

Sir, Mr. Mohta has made an argument
about the levy of Income tax on registered
firms I thank possibly T have to argue
with him privately and 1 do not want (o
take the time of the House. What 1s the
exact advantage of having a regtstered firm
and an unregistered firm, he hnows 1t
He knows the advantages of regis{ration
and what the advantazes of a registered
firmis  So, thers s nothing iequitable
1n having the present structure of tax as far
as the unregistered firms and registered
firms are concerned. 1 do not want to go
into the details of 1t, Sir

Mr Manubhai Shah has made certan
suggestions about the exemptions for the
small-scale industries as such Sir, T would
say that the small-scale industries are orga

nised as companies

SHRI MANUBHAI SHAH They are
partnership firms or proprictorship firms

SHRIY B CHAVAN: [ know it As
far as the corporate sector 1s concerned, 1t
1s given advantages But, as far as the
non-corporate sector Is concerned

SHRI MANUBHAI SHAH 50°% of
the firms are propiictorship firms

SHRI Y B CHAVAN  Well, that
1s certainly one thing which one can go
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mto I just wanted to explain that even

m the case of small-sector unns wheic
there are companies, thev are exempted
That 1s the point About the pomt you

have made one will Nhave (o find out the

implications

SHRI MANUBHAI SHAH Cer
tamh

SHRI'Y B CHAVAN  Butl wil

have 1t looked mto  because our general

approach s that, we want to create d new
class of small entrepreneurs and we will
certamlby cre e conditions and potentialite
es of emp'oyment Therefore this 1s matter
which requires consideration and [ will
certainly have it looked into

SHRI AKBAR AIT KHAN (Andhia
Pradesh) Iven the technocrals cap be the
entrepreneurs also.

SHRTI Y B CHAVAN T hope the
technocrats will become the entrepreneurs
Unfortunately thev have
the jobseekets  Thiut 1
courst therc is a nuw

bccome  merely

the difficulty Of
dusite among them
which I appreciate, because  Sir, I had re
cently an occasion to go and see somie new

class of small cngmeenng groups

AN HON MEMBER You must en-
courage them

SHRI Y B CHAVAN [ know a
new class of people 1s coming up and 1t
will be our 1esponsibility to eacourage tham
I quinie see that pornt |
takc any rigrd position

4m not Lomg o

So, Sir, as far as the Finance Bl
concerned, I think the major aspeets of 1t
I have tried to deal with Indnaidual
amendments arc theie and whenever they

come up, I will speak a sentence or two

SHR!I BHUPESH GUPTA Wht
about the suggestton I made about the
Bank ?
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SHRI'Y B CHAVAN
taken note of 1

Isard I hne

SHRI BHUPESH GUPTA Mr
Chavan, you have truly taken note of 1

But what happens after all these disclosures
today ?

SHRI'Y B CHAVAN 1 have said
that 1 have taken note of 1t It means you
need not expecl me (o give a definite answer
1 wall When a
Memher of vowr stature has said something
and when 1 sav that T have taken note of
ot means 4ot of thines

Just now look into 1t

MR DEPUTY CHAIRMAN The
question s
“That the Bill to give ullcct o the

financial the Cential
Government o the financial year
1971-72 and to j1ovide for the levv of
traved tax, as passed by the Lok

moposals o

loreign
Sabha, be tahen 10 to consideration ’’

The moton was adopted

MR DFPUTY CHAIRMAN We
o Ui noy take up clause by Jlause const-
deration of the Bill

Clause 2 (Definions)

SHRT M K MOHTA Sir, I move

1 “That the Rajya Sabha recom-
the Lok Sabha that the follo
wing amendment be mde n the Finance
(No. 2) Bdl 1971, as
1 ok Sabha, namelv —

mends to

passed bv the

“That on page 3, lme 7, for the
word ‘mining’ the words  the opeta-
tion of cold storage plant or plants or

i minine be substituted

The question was proposed.

SIIRT M. K MOHTA : Mv amend-
ment No 1 s 1egarding the defimtion of
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“industrial company”. There 15 an ano-
maly in the Income tax Act In view of the
present defimtion of ‘‘industiral com-
pany”, a company engaged 1n the opera-
tion of cold storage plant 1s not treated as
‘industrial company®, whereas for the pur-
poses of section 80 (j) a new industral
undertaking and an undertaking which
has installed a cold storage plant is treated
as industrial undertaking One part
of the Income tax Act says that cold sto-
rage 1s an 1ndustrial undertaking and an-
other part of the same Act does not say
80. So in order to remove this anomaly
my amendment says that 1t should defi~
nitely be treated that cold storage 1s also
an industral undertaking.

SHRI Y. B. CHAVAN . Sir, the reve-
nue implications aie very considerable. I
cannot accept the amendment,

MR. DEPUTY CHAIRMAN : The

question is :

-~

1 “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-

g amendment be made i the Finance
(No 2) Bull, 1971, as passed by the Lok
Sabha, name Iy :(—

‘That on page 3, line 7. for the
word ‘mining’ the words ‘the operation
of cold storage plant o1 plants or in
mining’ be subststuted.””

The motion was negatived

MR. DEPUTY CHAIRMAN The ques-
tion 18,
“That clause 2 stand part of the Bill.”
The motion was adoped

Clause 2 was added to the Bill.

Clauses 3 to 5 were added to the Bill
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Claiise 6 (Amendment of section 13)
SHRI M. K MOHTA Sir, T move :

3 ““That the Rajva Sabha recommends
to the Lok Sabha that the followtng amend-
ment be made in the Finance (No 2) Butl,
1571, as passed by the Lok Sabha, pramely :

“That at page 6, for clause 6, the foll-
owing clause be substituted, namely .—

‘6. In section 13 of the Income-tax
Act, for clause (h) of suh-section (2)
the following clause shall be substi-
tuted,namely -

(h) if any funds of the trust or in-
stitution are invested after 28th day
of February, 1970, in any concern
in which any person referred to n
sub-section (3) has a substantial
interest.”

The question was proposed.

SHRI M. K. MOHTA - Sir, this
amendment is regarding the investment of
funds of charitable trusts.

The Fmance Bill, 1970, provided cer-
tain restiictions on the investment of funds
of religtous and charitable trusts in con-

. cerns in which the author of the trust or
foundet of the mnstitution, etc, may have
substantial interest. Section 13(2)(h) of the
Income-tax Act, introduced for this pur-
pose provided that such prohtbition would
apply even to existing mvestments of the
trust. The trusts, therefore, required to
change their investments by 31st Decem-
ber, 1970. Failure to comply with the re-
quirement will expose the trusts to heavy
tax burden

It was represented that the restriction
should apply only to fresh mvestments.
In any case, the same should not apply to
investments which have been recewved by
the trusts originally or subsequently in
kind. These have been trought to the
notice of the hon Finance Minister. Hence
my amendment
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SHRI Y. B. CHAVAN : My firct argu-
ment s that itis outside the scope of the
provision of clause 6. My second point is
that, if it comes into being, it will detract
from the effectiveness of the existing pro-
vision and enable wealthy persons to uti-
lize the trusts already created by them in
the past or which may be created in future
to retain contro] over a business in which
they have substantial interest, and that,
really speaking, defeats the very purpose
for which the provision was made last
year. Therefore, I cannot accept 1t.

MR. DEPUTY CHAIRMAN : The
question is :

3. *That the Rajya Sabha rccom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
(No. 2) Bill. 1971, as passed by the
Lok Sabha, namely :—

That at page 6, for clause 6, the follo-
wing clause be substituted, namely :-

6. In section 13 of the Income-tax
Act, for clause (h) of sub-section (2)
the following clause shall be substi-
tuted, namely :—

(h) if any funds of the trust or in-
stitution are invested after 28th day
of February, 1970, in any concern in
which any person referred to in sub-
section (3) has a substantial interest’.”

The motion was negatived.

MR. DEPUTY CHAIRMAN : The
question is :

‘“That clause 6 stand part of the Bill.”
The motion was adopted.

Clause 6 was added to the Bill.
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Clause 7 (Amendment of Section 10)

SHRI M. K. MOHTA : Sir, I move :

6. ‘‘That the Rajya Sabha recom-
mends to the Lok Sabha that the follo-
wing amendment be made in the Finance
(No. 2) Bill, 1971. as passed by the Lok
Sabha, namely :—

“That at page 6, for clause 7, the follo-
wing clause be substituted., namely :

7. In section 16 of the Income-tax
Act,—

(A) To clause (ii) the following Bx-
planation shall be added with effect
from 1st April, 1972, namely :—

“Explanation: It shall not apply
to the Ministers and Deputy Minis-
ters of the Government of India.

(B) In clause (iv), with effect from
the 1st day of April, 1972 :—

(a) In sub-clause (b), for the
entry “Rs. 60", the entry ‘““Rs. 75"
shall be substituted;

(b) in sub-clause (c) for the entry.
“Rs. 35" the entry “Rs. 50" shall
be substituted.

That the Rajya Sabha recommends to
the Lok Sabha that the following
amendment be made in the Finance (No. 2)
Bill, 1971, as passed by the Lok Sabha,
namely :—

That at page 6, after line 11, the
following be inserted, namely:—

‘(a) in sub-clause (a) for the entry
“Rs. 200, the entry “Rs. 750" shall
be substituted’”’.

SHRI JAGDISH PRASAD MATHUR:
Sir, I move:

8. “That the Rajya Sabha recommends t
the Lok Sabha that the following amend-
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ments be made 1n the Finance (No. 2) Bili
1971, as passed by the Lok Sabha, namely:—

That at page 6,—

(1) mline 12, for the word and
figures “‘Rs. 75" the word and figures
*“‘Rs. 100” be substituted,

(i) m hine 14 for the wmid and
figures “Rs. 507 the word and figures
*“Rs. 75 be substituted™.”

The questions were proposed.

SHRI M. K. MOHTA: Sir, my amend-
ment is in respect of allowable deductions
from salaited employees 1n respect of
entertainment allowance. The intention of
the Act1saegarding the salaried employees
of business concerns, and not employees
like Ministers and Deputy Ministers of the
Government  which do not neced any
dedcutions in 1espect of any entertainment

allowance.

In order to claiily the
amendment has been tabled.

pasttion, the

ot wrflw gwT /I ATAT,
FAAA FU A I agad gf 3 "
mE qEY F, I9F TIW A TG qAGF
J zan 437 &1 Ao fear AR
AIFIT F AIAIT 50 & Fsy 75 fwdy
a¥ g AT 35 & gam 50 fah oy §1
JY Fg AT & fF S G A Ty
¥ fagra faar § g aqam feafs w0
3@y g4 AT arwr Gy N1 A G,
FI @A gy wwW F ) FAFT HY 734
A R g 5 75 ¥ awmw 100
&< faar s o 50 % q90w 7S we
fear ara | Tar #7 7 awag F A0
1 37 foits fafem, feq 7g o
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S GUEIT A q(AT g, AT AT &Y
frefte a27 fwara aram 2

SHRI Y B. CHAVAN' Sir, 1 cannot
accept the amendments because amendment
No. 6, 1 il ~pca e, 1s outstde the scope
of Bilt  Salanes and  allowances of
Mimnisters and »hers are controlled by a
separate Act. If at all it has to be consi-
dered, one can really think of this at the
time ol considermy that Bill and not here.
If I accept the amendments Nos. 6 and 7,
the loss of revenue would be colossal. 1f [
accept these amendments, the loss will be
to the tune of Rs Sciores and I do not
thmk you expect me to accept such amend.
ments which will ultimately make us lose
Rs. 5 crores.

¥The amendments (Nos 6 and 7) were,
by leave, withdrawn

MR. DEPUTY CHAIRMAN.
question Is:

The

8. “‘That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance (No. 2)
Bill,1971, as passed by the Lok Sabha,
namely:—

“That at page 6,—

(i) line 12, for the word and figutcs

“Rs.75"  the word and figures
“Rs. 100" be substituted:

(u) inlme 14, for the word and
figures “Rs. S0 the word and

figures ‘*Rs, 75" be substituted ™

The motion was negatived.

MR. DEPUTY CHAIRMAN: The
question is:

*That clause 7 stand part of the Bill.

The motion was adopted.

* For texts of amendments
244 — 46 supra.

vide cols,
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Claise 7 was added to the Bill

Clauses & to 24 were added to the Bill

Clause 25 Substitution of new scction for
section 115

SHRI M. K MOHTA Sir, I move

21 “That the Rajya Sabha 1ecom
mends to the Lok Sabha thatjthe followtng
amendment be made 1n the Finance (No 25

Bill, 1971, as pissed hy the Lok Sabha,
namely —

That at page 13 for line 31 to 35,
the following be substituted, namely —

(@) at the rate of 35 pei cent on
so much of imou it of such long term
capital gains as rclate to capital assets
held by the company tor 124 months
or moie but Joss than 60 months,”
mmediately preceding the date of
transfer,

tby at the rate of 30 per cent on
s0 much of the amount of such long
term capital gains as relate to capital
asscts held by the company lor sixty
months or mote but less than one
hundred and twenty months 1mme-

diately preceding the date ot transter,
and

(c) at rate of 35 per cent on the
balance of such long term
gans, 1f any, and>”

capital

The question was proposed

SHR1 M. K MOHTA The nmendment
1s regarding the tax'on long term]capital }
gains The brief pomnt of thejamendmentiis
that the long term capital gains, are
subjected to concessional{itax treatment—
that has been considered § by the
Government also—because thejgains develop

<% LIre
over a numberyof years but“jthey are
I o
brought to tax ina single vear in which
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they are realiscd  The hardship that would
be caused by taxing the entire gamnsin a
single ycar in a graduated rate schedule is
sought to by mitigated by oxempting a part
ot the gamns from tax and taxing the
balance beyond the ordinaty income In
a period of inflition and rising tax rates,
long tetm  caprtal  gams deserve  more
equitable tax v d [ have not made a very
drastic change in the scheme of things but
only reduced the tax rafes at three stages,
at the rate of 35 per cent for those which
are made between 24 and 60 months, at the
ratc of 30 per cent for gains which
are made between 60 months and more, and
at the rate of 25 per cent tor the balance.

SHRI Y B CHAVAN Sir, [ cannot
accept this  amendment. I will gne
you reasons for it. Tlus is contrary to the
proposal in the Bill for subjecting the long
term capital guns to higher incidence of
tax in a year. That 1s the main prmciple.
It will also result 1n doing away with the
distinction between the long term capital
gans and relief to lands and buildings and
relief to othet assets These are the basic
things for which the provision 1s made
If I accept these, 1t will mean giving up
that principle. [ cannot accept it

MR DLPUTY CHAIRMAN
question 1§

The

21. “That the Rajya Sabha recomm-
ends to the Lok Sabha that the following
amendment be made in the Finance (No 2)
Bill, 1971, as passed by the Lok Sabha,
namely —

*That at page 13, tor lines 31 to 35,
the following be substituted, namely —

(a) at the rate of 35 per cent on
so much of the amount of such long
term capital gains as relate to capital
assets held by the company for 24
months or more but less than 60
months, 1mmediately preceding the
date ot transfer,

(b) at the rate of 30 per cent on
so much of the amount of such long
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term capital gains as relate to capital
assets held by the company for sixty
months or more but less than one
hundred and twenty months immedia-
tely preceding the date of transfer;

(¢) at the rate of 35 per cent on the
balance of such long term capital
gains, if any; and’”’

The motion was negatived.

MR. DEPUTY CHAIRMAN: The
question is:

“That clause 25 stands part of the Bill.

The motion was adopted .

Clause 25 was added to the Bill.

Clauses 26 to 28 were added to the Bill.

MR. DEPUTY CHAIRMAN: New
Clause 28A is not a part of this Bill and,
therefore, amendment (No. 22) cannot

be allowed.

Clause 29 was added to the Bill.

Clause 30 (amendment of sixth Schedule).

SHRI M. K. MOHTA : Sir, clause 30
deals with taxation on priority industries. 1
would like to read out the list of priority
industries, namely : Aluminium  motor
trucks and buses, cement and refractories,
soda ash, petro-chemicals, automobile
ancillaries and the list of priority
industries was introduced in the
Income-tax Act in 1964. Some of the
items were added to the list in  1966.
The industries in the priority list are heavy
industries having long gestation period.
The newly established industries would not
have even reached the profit making stage
to henefit from the given incentive before
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they have been deleted from the list. This
is far from fair. Sir, if one goes through
the list of priority industries, particularly
petro-chemicals, our country has togoa
long way in the field of automobiles. More
and more motor buses would be required
for public transport and, therefore, it is
very much in the interest of the economy
as a whole to give an incentive, and dele-
ting them from the list of priority industry
would not be in the national economy.
Hence my objection to this clause.

SHRI Y. B. CHAVAN : This parti-
cular aspect has been dealt with in my
general reply. Secondly, it has Jarge
revenue implications. This  amendment
seeks to completely climinate the entire
clause which is against the very principle.
Therefore, 1 cannot accept it.

MR. DEPUTY CHAIRMAN : The
question is :

“That clause 30 stands part of the
Bill.”
The motion was adopied.

Clause 30 was added to the Bill.

5p. M.
Clause 31 was added to the Bill,

Clause 32 (amendment of section 5)

SHRI M. K. MOHTA : Sir, I move :

27. “That the Rajya Sabha recommends
to the Lok Sabha that the following amen-
dment be made in the Finance (No.2)
Bill, 1971, as passed by the Lok Sabha,
namely:—

‘That at page 17, lines 28-29,the words
and figures ‘and shall be deemed to have
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been inserted, with effect trom the Ist
day of April, 1963 be deleted’”

29 ““That the Rajya Sabha recommends
to the Lok Sabha that the following amen
dment be made in the Finance (No 2)
Bill, 1971, as passed by the Lok Sabha,
namely —

‘That at page 17 for lines 33 to 37,
the following be substituted, namely —

Provided that if the furniture,
utensils or other articles are either
made wholly or partly of, or contain
(whether by way of embedding, cover-
ing or otherwise), gold, silver, plati
num or any other precious metal or
any alloy conta'ning one or more of
such precious metals, nothing in this
clause shall operate to exclude fromn
the net wealth ot the assessee, the
value or the aggregate value of such
furniture, utensils or other articles as
exceeds the sum
thousand *”’

of rupees ten

30 **That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made 1n the Finance
(No 2)Bill, 1971, as passed by the Lok
Sabha, namely —

That at page 18, lines 7 to 10 be
deleted ™

The questions were proposed.

SHRIM K. MOHTA Sir, mv amend-
ment No 27 1sin respect of Wealth-tax,
Certan provisions of the wealth-tax have
been made with retiospective effect from
the first day of April 1963. My submuission
in this regard 1s that some of thc provi-
sions of the Wealth-tax were considered
ultra vires by the hon. High Court or the
Supreme Court as the case may be The
Government should have more respect for
the judgments of the courts and such
judgments should not be negatived by
amending the Jaw retrospectively as has
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been done now I will have no objection to
making the law more stringent from todav
onwads but making 1t retrospective is
not very desirable becausc it amounts to
showing nsufflicient respect for the courts
of law, The second point s that it will
mcrease so much the workload of the
Department that 1t will not get any
commensuratc revenue for the Government

Amendment No 29 1s regarding articles
of furniture and utensils which are now
made taxable for Wealth-tax purposes as
soon as they contain gold, silver, platinum
or any other precious metal or any alloy
containing one or more of such piecious
metals The phraseology here 1s such that
even ordinary articles would come under
the purview of this For instance, sarees
and ladies’ dress materials which contain
zart will also become taxable under this
clause I do not know how fai 1t will be
farr to taxn  the sarees and dress
matertals of Therefore, 1
would  earnestly appeal to the hon.
Finance Minister to exempt at least Rs,
10,000 worth of such articles from the
purview of the Wealth-tax because other-
wise it will add so much to the work of
the Department that 1t will be 1mpossible
to cope with 1t Ifyou read 1t, 1t says gold,
silver, platinum or any other precious
metal I do not know whether ‘precious
metal’ has been defined anywhere at all.
Today stcel 1s very precious, copper Is
very precious every metal 1s precious today.
Ido not know, what 1s the diflerence
between onc precious metal and another.
And hence my amendment

ladies

Amendment No 30 1s regarding the
withdrawal of Wealth-tax exemption n
respect of 1mitial equity shares
mdustrtal  companies In this regard 1
would like to submit that new 11dustrial
equtties do not yield any return for quite
a long period of time, for five to seven
years, particularly 1n certain industries
which have a long gestation period There

of new
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the mvestors have this handicap that they
cannot get any return
of time. for reason  the
Government had allowed exemption from
Wealth-tax i respect of these bul now
that exemptionis being withdrawn and
I think it will not be in the best interests
of the cconomy. Another pomt n this
respect is that the wordimg as it isin the
Finance Bill 1s not very c¢lear. And T would
appeal to the hon., Fiance Minister to
clarily what exactly is the mmplication of
the words ‘initial issue of caputal
before 1st day of June, 1971°.

for a long pciiod

Precisely this

made

What will be the position of the shares

[ RAJYA SABHA |
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have been applied for before that date, ‘

but aliotted after this date? This is a

the hon. Minister

should be plecased to make.

clarification  which

SHRI Y. B. CHAVAN : I do not under-
stand about
furmiture which contains siher, gold or any
other precious metal. When people are in
need of food, I thought that he would be
satisfied with furnitute, Now, he wants
jewellery, gold platinum, ete. in the furni-
tuee. I really do not tho

his  argument particularly

understand how
hon. Member can make a pleading for such
a case here.

SHRI M. K. MOHTA : Everything is
piecious.

SHRI Y. B. CHAVAN: Of coursec,
everything. As far as amendment No. 30
1s concerned, 1t 15 in respect of equity
1ssucs made after 31st May, 1971. The
decision to termunate this exemption was
taken in the context of the improvement
in the markct for new issues 1n recent years
and, therefore, there 15 cvery justification
for it. I cannot accept his first amendment.
amendment No. 27, because I have given
my reasons,
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MR  DEPUTY CHAIRMAN The
question 1s :

27.
rmmends 1o

“That the Rajya Sabha 1ece-
the Lok Sabha the
following amendment be made 1 the
Finance (No. 2) Bill 1971, as passed by
the Lok Sabha. namely:—

that

“That at page 17, hines 28-29, the
wolds and figuies ‘and shall be dee-
med to have heon mserwed, with effect
from the Ist day of Apul, 1963 be
deleted.’””

The motion was negatived .

MR. DEPUTY CHAIRMAN: The
question 1s :

29, “That the Rajya Sabha 1ecommends
to the!Lok Sabha that the following amend-
ment be made v the Finance (No. 2) Bill,
1971, as passcd by the I ok Sabha, namely--

“That at page 17, for lines 33 10 37,

the following be substtuted, namely:—

Provided that of
uienstls or other

the fuinitwe,
atticles erther
made wholly or paith ol, o1 contamn

are

twhether by way of anbeddimg, cover-
g or other-wise), gold  ~dver, plati-
num or any other prectous metal  or
any alloy contamnmg onc or more ol
such precious metals, nothing in thas
clause shall operate to exdude fiom
the 1t wealth of the assessec,

value or the aggregate value of

the
such
futniture, utensils or other articles as

the of

I3}

exceeds
thousand

sum lll]’)CClb ten

The nwotion was negatived.,

MR. DILCPUTY CHAIRMAN:
question is :

The

30 “That the Rajya Sabha recomm-
cnds to the Lok Sabha that the following
amendment be made in the Finance (No. 2)
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Bill, 1971, as passed by the Lok Sabha,
namely :(—

That at page 18, ines 7 to 10 be
deleted”

The motion was negatived.,

MR. DEPUTY CHAIRMAN : The
question 1s ¢

“That clause 32 stands part of the
Bill.”

That motion was adopted.

Clause 32 was added to the Bill.
Clauses 33 to 35 were added to the Bill,
Clause 36—Amendment of Schedule.

SHRI M. K. MOHTA : Sir, I move :

31. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
(No. 2) Bull, 1971, as passed by the Lok
Sabha, namely :(—

“That at page 19, for lines 30 to 32,
the following be substituted, namely .—

(a) Where the net
wealth does not
exceed Rs. 5,00,000

1 per cent, of
the amount by
which the net
wealth exceeds
Rs. 1,00,000.

The question was proposed.

SHRI M.K. MOHTA: Amendment
No. 31 is regarding exemption from wealth-
tax. If the net wealth does not exceed Rs. 1
lakh, viz., what was the position uptiil now
before the Finance Bili came, My submis-
sion is that this will not bring in so much
revenue to the exchequer as is expected.
It will only result 1n harassment and both-
eration to marginal assessees, those having
a wealth of Rs. 14 lakhs, Rs. 13 lakhs,
Rs. 2 lakhs like that. Therefore, 1n order
to protect at least the marginal assessees,
the exemption of Rs. | lakb may be
retained as before.
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SHRI Y. B CHAVAN : I have explai-
ned this point 1n my general reply. I cannot
accept the amendment.

SHRI M. K. MOHTA : I beg leave to
withdraw my amendment.

* Amendment (No. 31) was, by leave,
withdrawn,

MR. DEPUTY CHAIRMAN: The
question is :

““That clause 36 stands part of the Bill,”

The motion was adopted.

Clause 36 was added to the Bill.
Clauses 37 tv 39 nere added to the Bill.

Clouse 40— Amendment of Act 1 of 1944.

DR. K. MATHEW KURIAN : Sir, I
move :

35. ““That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made 1n the Fifjance

(No. 2) Bill, 1971, as passed by the Lok
Sabha, namely :—

‘That at page 22, lines 10 to 33 be
deleted.’ ™’

37. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in the
Fmance (No. 2) Bill, 1971, as passed by
the Lok Sabha, namely :—

‘That at page 22, line 35, for the
words ““Nine hundred and twenty rupees’
the words *‘six hundred rupees be sub-
stituted.” ¢

* For text of amendment, vide col, 257
Supra.
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41. “That the Rayya Sabha recom-
mends to the Lok Sabha that the follo-
wing amendment be made 1 the
Finance (No. 2) Bill, 1971, as passed
by the Lok Sabha, namely —

‘That at page 23.”—

(i) lines 13 and 14 be deleted, and

(1) lines 41 and 42 be deleted.””

44, “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
1ng amendment be made m the Finance
(No. 2) Bill, 1971 as passed by the Lok
Sabha, namely —

“That at page 24, :—

(1) line 1 be deleted;

(1i) lines 27 to 31 be deleted,”

46. *“That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
(No. 2) Bil, 1971, as passed by the
Lok Sabha, namely :—

*That at page 26, lines 37 to 50 be
deleted” ”’

51. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
(No. 2) Bill, 1971, as passed by the
Lok Sabha, namely :—

“That at page 27, lines 47 to 53 be
deleted.’ ”’

58 “That the Rajya Sabha recom-
mends to the Lok Sabha that the followa-
ing amendment be made in the Finance
(No. 2) Bil, 1971, as passed by the
Lok Sabha, namely :
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‘That at page 30, lines 25 to 42 be
deleted.* *’

MR. DEPUTY CHAIRMAN : Mr,
Mohta, are you moving any amendment ?

SHRT M. K MOHTA : Sir, I am not
moving any to clause 40,

SHRI JAGDISH PRASAD MATHUR:
Sir, I move :

39. “That the Rajya Sabha recom-
mends to the Lok Sahha that the follow=
ing amendment be made in the Finance
(No. 2) Bill, 1971, as passed by the
Lok Sabha, namely :—

‘That at page 22, lines 34 to 36
be deleted.”

45. “That the Rajya Sabha recom-
mends to the L ok Sabha that the follow-
ing amendment be made 1n the Finance
(No. 2) Bill, 1971, as passed by the
Lok Sabha, namely :—

‘That at page 24, lines 42 to 44 be
deleted.”

47. *“That ihe Rajya Sabha tecom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
(No. 2) Bill, 1971, as passed by the
Lok Sabha, namely :—

‘That at page 27 :—

(1) lines 1 to 3 be deleted;
(i1) lines 7 to 9 be deleted.’

49, “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
(No, 2) Bill, 1971, as passed by the
Lok Sabha, namely :(—
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‘That at page 27, lines 37 to 44 be
deleted *

52. “That the Rajya Sabha recom
mends to the Lok Sabha that the foliow-
ing amendment be made n the Finance
(No 2) Bill, 1971, as passed by the
Lok Sabha, namely —

‘That at page 28, lines 12 to 42 be
deleted *

35 <rhat the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
(No 2) Bill, 1971 as passed by the
Lok Sabha, namely —

-

‘That at pages 29 and 30 lines 7 to
63 and 1 to 63 respectively be
deleted.” ”

56 *That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made 1n the Finance
(No 2) Bill, 1971, as passed by the
Lok Sabha, namely —

‘That at page 31, lines 1 to 5, be
deleted *

The questions were proposed.

~

DR K MATHEW KURIAN Sir, all
the amendments which I have moved here

relate to the tax burden with reference to
indirect taxes As I have said earlier in the

debate on this Bill the Government’s policy
so far has been to increase the burden on
the poor people and also on the nuddle
classes, by putting more and more of ind1
rect taxes The proportion of indirect taxes
to direct taxes 1s increasing every year, and
the Government continues the same policy.
These amendments which T have moved
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are only to reduce the burden on the ordt-
nary, poor people and also the middle
class people If the amendments are not
accepted, for one reason or another, 1t will
add to the already heavy burdens on the
people. Therefore these amendments have
this purpose In view

ot Sdie w@T ATYT ¢ IqEAT-
afg wgEw, Ig W FT weaE W
WA AFKT GAIY AIAAT | oY
oy 2, 999 1 G99 997 faarareas
FT J€qTT §, T8 TSI FT FTTEAE & |
AT S X At F R fw A az
FTAE AT 9T, STF O qH A3
T E AR A4 aE T, g 9T 9N
yeay wFz fwar) & gA¥y faaga
AT AgAT § 7 @ wedy ¥ 9l
AT AT WA § wSA Ar9T ¢EY
wrdt 8 | afed agr #1 gHAa fag
|TF 9T FsS) AT 4T 3@ AT q4%
FL AMT & Iq4 47 79 q@r fay d
T qE ¥ AT 9T F AN § gy
WX 39 & I 98 4C &) HANT 7A
ST wg @xd § {6 ga g AT g av
e gy 372 &, Afwy @ g W@
g1 7a®r I ag d 5 Ay aa )
FT o f&ar § AT I9F awg q 77
AN F GI9 g2 MC |

Arfa <1aa &1 AT aF B, § miy
EATAT 9T A AAA § 1 SAGT AL FIAL
gTF § 481 9T WA FY I8 TAAT
T 97 9 AT TIX § IIT AT &
AT g9 G937 & IAFT Wrer W a8 war
¥ 1 g 937 ®ISY WA ¥ AT qF
gia & far 1,10 99 frar s@ %,
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[+ smdtar waTg qryy

afeT S d3tq 9T FT @ar fgar aar
gaw ¥ wET I 130 dar F}|T
93ar & | 39 a38 ¥ gHa wa 20 dar
SATET AT 9gar 8, Safw A1y FATAq Y
W4T § ag @ qarfas g agrar & |
g@ifae  g@ 3@ & fadw F@r
qEEF § |

T4t q3q H fagsr a1 ArAdg 74y
ot F Fgr a1 fF oF qigT FEOA
ATSHATT 7 Fgl a1 (% ag 797 qrgA F
I AZ qgrawr o Afwa & a8 Fgar
w1gar ¢ & aray gy Ff argT § sT%
T Fg Mg

& To Fo FEFIW : AT & AT
g3 F7 TG FTAT TqT 2 |

oY STt |1 ATYT ¢ FEF 9T
G F AT FT @ATS ALY §, afew
aray Y AW F F1A A grgT Ay
S9% IM 99 93 ¢ & ;T AZGEA FT
Y Iy &, 98 AT ¥ qqT HrgAy Y
TN FLET & |

a8t ¥ WAT ARAT FT "I
g, H Iad g2 AW A 0T FE TE R
Iqy W WA FAF At )
FgT FA ATH A AT 1 ozW
Wy MW H T FHER F
AT WA A gz § W ad
TEEE wEAAT & 9% JATT FXF &
AT T 40 I 50 @@ aF WCIT
TRz 3T g AT g F N gfe-
faaa aaitar & afed g =@t dare
FIA &, 978 I0H AT qF (LI qrH
FfcgetmEd 1gmaw@ar gz @t
g & IAFT agq FH TAIF 937 | gafay
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# 78 fi3gT 331 Irgar § i ag O
A7 gTcd &, IAAY g9 § @R W
F AgmE g AL ) WA T aAg
#gar & & fdt wra e ¥ 7 WE-
wré &gt § aY g Ta AT & 1 i
Ig ST FT 9T &, F ITHT FIVC weat
A fa0 Fwar § i gafady #Y O3
danega fag &

SHRI Y. B. CHAVAN : I understand
his criticism. But unfortunately, 1 had to
reconcile myself to raising more resources
for the country. Therefore, one has to
take resort to this indirect taxation.
I know this indirect taxation certainly
creates a feeling of harassment. It does
indirectly affect the prices. He gave me the
example of vegetables. If it is to be trans-
ported it is transported in trucks and buses
which do not use petrol.

ot St wat ATgT ;o e
¥ A@r g

SHRI Y. B. CHAVAN : At the same
time in this year, I must say, I have not
taken a decision that once a tax is always a
tax. I have shown responsiveness to
the genuine grievances to the criticism, and
I have responded to the tune of nearly
Rs. 15 crores. Therefore, you cannot Fsay
that T have not responded.

A Wt q|@E MYT o 15 57
AT FT F g S &

Sl To Fo W : FI F47, SHIET

98T 3T & fAT AT 21 1t cannor be
said against me that I have not responded
to the cniticism. Therefore, T cannot accept
this amendment,
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MR. DEPUTY CHAIRMAN
question is :

: The

35. “That the Rajya Sabha reco-
mmends to the Lok Sabha that the
following amendment be made in the
Finance (No. 2) Bill, 1971, as passed
by the Lok Sabha, namely :—

‘That at page 22, lines 10 to 33

be deleted.’™

The motion was negatived.

MR. DEPUTY CHAIRMAN :
guestion is :

The

. 37. *That the Rajya Sabha reco-
mmends to the Lok Sabha that the foll-
owing emendment be made in the
Finance (No. 2) Bill, 1971, as
passed by the Lok Sabha, namely :—

‘That at page 22, line 35, for
the words *Nine hundred and twenty
rupees’ the words ‘six hundred rupees’
be substituted.™

The motion was negatived,

MR, DEPUTY CHAIRMAN :
question is :

The

39 *That the Rajya Sabha recom-
mends to the lok Sabha that the
following amendment be made iri the
Finance (No. 2) Bill, 1971, as passed
by the Lok Sabha, namely :—

‘That at page 22, lines 34 (o0 36
be deleted.”™

1te morion was negarived
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MR. DEPUTY CHAIRMAN: The
question is :

41, “The the Rajya Sabha reco-
mmends to the Lok Sabha that the
following amendment be made in the
Finance (No.2) Bill, 1971, as passed
by the Lok Sabha, namely:—

“That at page 23, —

(i) lines 13 and 14 be deleted;
and
(ii) lines 41 and 42 be deleted.”

The motion was negatived

MR. DEPUTY CHAIRMAN: The

question is :

44. “That the Rajva Sabha reco-
mmends to the Lok Sabha that the
following aniendment be made in the
Finance (No. 2) Bill, 1971, as passed
by the Lok Sabha, namely:—

‘That at page 24,—

(i) line 1 be deleted ;
(11) lines 27 to 31 be deleted.™’

The motion was negatived.

MR. DEPUTY CHAIRMAN:
question is :

The

45, *71hat the Rajya Sabha reco-
mmends to the Lok Sabha that the
following umendment be made in the
Finance (No. 2) Bill, 1971, as passed
by the Lok Sabha, namely:—

“That at page 24, lines 42 to 44
be deleted.”

The motion was negarived.
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MR DEPUTY CHAIRMAN The
question 1s :

46. ‘“That the Rajya Sabha reco-
mmends to the Lok Sabha that the
following amendment be made in the
Fiance (No. 2) Bul, 1971, as passed
by the Lok Sabha, namely .—

‘That at page 26, lines 37 to 50
be deleted.””

The motion was negatived.

MR DEPUTY CHAIRMAN The
question 18

47 “That the Rajya Sabha 1eco-
mmends to the Lok Sabha that the
following amendment be made m the
Fmance (No 2) Budl, 1971, as passed
by the Lok Sabha, namely —

“That at page 27,—

(1) ines 1 to 3 be deleted ,

(11) ines 7 to 9 be deleted >

The motion was negatned

MR DEPUTY CHAIRMAN ihe
quesiton 1s *

49. “That the Rajya Sabha reco-
mmends to the Lok Sabha that the
following amendment be made in the
Finance (No. 2) Bill, 1971, as passed
by the Lok Sabha, namely :—

‘That at page 27. lines 37 to 44
be deleted >’
The motion was negatived.

MR. DEPUTY
question 1

CHATRMAN  The
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51. “That the Rajya Sabha reco-
mmends to the Luk Sabha that the
followmg amendment be made 1n thc’
Finance (No 2) Bill, 1971, av passed by
the Lok Sabha, namely :—

“That at page 27, lines 47 to 53

be delered ™’
The motion was negatned
MR DFPUTY CHAIRMAN The

question 1s

52 “That the Rajya Sabha teco-
mmends to the Lok Sabha that the
following  amendment be made
in  the Fmance (No. 2) Bill,
1971, as passed by the Lok Sabha,
namely —

“That at page 28, lines 12 to 42 be
deleted

The motion was negatned

MR DEPUTY CHAIRMAN. The
question s

55 “That the Rajya Sabhy reco-
mmends to the Lok Sabha that the
t following amendment be made 1n the
Fmance (No 2) Bill, 1971, as passed
by the Lok Sabha, namely —

“That at pages 29 and 30 hnes 7
to 63 and 1 to 63, respectinely, be
deleted ”*

The motion was negatn ed

MR. DIPUTY
question 1

CHAIRMAN  The

56 “That the Rajya Sabha ieco-
mmends to the Lok Sabha that (he
following amendment be made mn (he



269 Finance (No. 2)

Finance (No. 2) Bill, 1971, as passed
by the Lok Sabha, namely :—

‘That at page 31, Imes 1 to 5§
be deleted.”

The motion was negatved.

MR. DEPUTY CHAIRMAN - The

question is *

58. *““That the Rajya Sabha reco
mmends to the Lok Sabha that the
following amendment be made in the
Fmance (No. 2) Bull, 1971, as passed
by the Lok Sabha, namely :—

“That at page 30, lines 25 to 42
be deleted.” ”

The motion was neecarned

MR. DEPUTY CHAIRMAN The
question is

“That clause 40 stand part of the
Bill.”

The motion vwas adopted
Clause 40 was added to the Bill.

Clause 41—Amendment of Act |
of 1944

SHRI JAGDISH PRASAD MATHUR
Sir, I move

61 “That the Rajya Sabha rcco-
mmends to the Lok Sabha that the
following amendment be made 1n
the Finance (No 2) Bill, 1971,
as passed by the Lok Sabha,
namely - —
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‘That at page 31, lines 11 to 26
be deleted.’ ””

(The amendment also stood in the names
of Sarvshri Sundar Singh Bhandari, Niranjan
Varma, Man Smgh Varma)

DR. K. MATHEW KURIAN : Sir,
I move :

62 “That the Rajya Sabha reco-
mmends to the Lok Sabha that the
followmng amendment be made in the
Finance (No. 2) Bill, 1971, as passed
by the Lok Sabha, namely :—

‘That at page 31, lines 18 to 23
be deleted.”

The amendnent also stood m the name
of Shrt K P Subramania Menon)

SHRIM K MOHTA . Sir, I move:

63 ““That the Rajya Sabha rccon;-
mends to the Lok Sabha that the

following amendment  be made
in the Finance (No. 2) Bill, 1971,
as passed by the Lok Sabha,
namely —

‘That at page 31, lines 18 to 26
be deleted ™’

The questions were proposed

ot /A Tog awt: oftwq, aga &
/T 7 & AT F19 FaAY § | FTEA
faa st er o a3 fawz 7 &
TR W E, W d qea Al AFT X
AT F X AT W &
33T Yoa 40—50 sfqwa F@r &
AT qea 9z F FTWQ Iearad o fIg
Tgr g M At fama adr wWr &)
zgar ol ag 21 g1 § % sanEd
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Bl L RCEE

gz 021 1971 & gyu AT 7AAT
6.5 afawa A w@EE FaT 7 g
2 | THF FIX q AT JAIGT FH 3l
a7 AT AT AT HYST FA AT
YT ARG qg W &1 IGFT AT
IZ T W & 5 Sodaar 1 qmAr
W@ & 4R O wadiy 5 A oF
Iz 73 & fr M F9¥ av gud fedy
TRIT w1 @ Agr Anar #, AfEa
fag swrz &1 F98r & Mz § anfasr
Ay FA, Iq FIL F7 GrATQW 3qfF
qfgrar @ #lx Asqa Ty & &,
fairm T ysq FFIRY 1T IJgRT 72T
I FIF &, IA60 N IAFT ArAa
FIX F FTTWM FST FEA TEAT
qIr |

Za, SR, gATE fAx wrge Sfr
A qITHZR F AT¥ W Fgr 91| O0IHSH
97 10 q7dz QT FAIH Q@ATET € g2
q9F Far 5T ¢ 1 IRHr A0 qg &
@ & f& 3aad w7 aga samr A2
TE & aradg g9 N @y 3w oaE
# eArErT £ f@ Ag g9edy gAre
dmH faagm A &, ol ¥ fey 7
g% g€ T 39 qFT A Agr A
ffaw @ 2 f& gargam Fowr
Iag) fam oAy & ) shwe, A9 R
HEge s f fai & WA gav =3
g § faaf g ag af y fF foq
1z %Y faard 4-5 qre qgy 25—30
®qQ 9T g 99 6070 Fr € ¥ 4 ey
feafar § wredizg & FIT I owOA
g AME B, IAF FICY ¥ IAF AH
g a7 AU &, 49 WMIT WAz {@-
w7 faar § A HF 17 =rgar g fa
qg 3 AAHT azrAl Agy arfeq
st w1eo 7 &7 g vhedz faar &
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DR. K. MATHEW KURIAN : Sir,
1 move this amendment with particular
reference to medium and coarse cloth.
The hon. Finance Minister is aware that
during the last so many years, the produc-
tion of super-fine and fine cloth and also
other higher varieoties has been increasing.
The producers have been giving particular
emphasis to production of these types of
cloth for which there is a high profit mar-
gin. On the contrary, the ordinary people
who purchase coarse cloth are finding at
difficult  to  purchase them particularly
because of the increase in prices and the
reduced purchasing power. Therefore, in
this economic background, I think itis
necessary that we should give relief to the
ordinary people who purchase coarse and
medium varjeties of cloth. I have, there-
{ore, suggested that this part of the clause
may be deleted completely.

MR. DEPUTY CHAIRMAN : Mr.
Mohta. Your amendment is similar,

SHRI M, K. MOHTA : Yes, Sir. 1 do
not want any duty to be levied on coarse
cloth. In liew thereof, if the Finance
Minister would itke to levy more duty on
supersfine cloth, I do not mind.

SHRI Y. B. CHAYAN: S, I do not
accept these amendments,

MR. DEPUTY CHAIRMAN - The
question 1s:

61. “Thal the Rajya Sabha recoe
mmends to the Lok Sabha that the
following amendmen: be made in the
Finance (No. 2) Bill, 1971, as passed
by the Lok Sabha, namely :—

*Fhat at page 31, lines 1l to 26
be deleted.’ ™

The mortion was negatived
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MR. DEPUTY CHAIRMAN . The
question 1s :

62. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
followmg amendment be made in the
Finance (No. 2) Bill, 1971, as passed
by the Lok Sabha, namely :—

‘That at page 31, lines 18 to 23
be deleted.” ™’

The motion was negatived.

MR. DEPUTY CHAIRMAN : The
question is :

63. “That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made n the
Finance (No. 2) Bill, 1971, as passed
by the Lok Sabha, namely :—

‘That at page 31, lines 18 to 26
be deleted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN : The

question IS :
|

‘“That clause 41 stand part of the
Bill.”

The motion was adopted.

Clause 41 was added to the Bull.

Clauses 42 to 55 were added to the Bill.
The First Schedule

SHRI JAGDISH PRASAD MATHUR.
S, 1 move :

65. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
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ing amendment be made in the Finance
(No. 2) Bill, 1971, as passed by the
Lok Sabha, namely :—

‘That at page 36,

(1) in line 13, for the word and
figure ‘Rs. 5000’ the word and
figure ‘Rs. 7500° be substituted ;

(i1) in line 15, for the word
and figure ‘Rs 5000’ the word and
figure ‘Rs 7500’ be substituted.*”’

SHRI M. K. MOHTA : Sir, I move ;

L
66. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made 1n the Finance
(No. 2) Bill, 1971, as passed by the Lok
Sabha, namely —

‘That at page 44, lines 16 to 32 be
deleted.”

67. “That the Rajyya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made 1n the Finance
(No. 2) Bill, 1971, as passed by the Lok
Sabha, namely :—

‘That at page 45, lines 1to 4 be
deleted.”

68. ““That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made 1n the Finance
(No. 2) Bifl, 1971, as passed by the Lok
Sabha, namely :—

‘That at page 45, lines 22 to 42 be
deleted.” ™

69. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing ammendment be made in the Finance
(No 2) Bill, 1971, as passed by the Lok
Sabha, namely —

‘That at page 46, lines 6to 9 be
deleted.”

The questions were proposed.
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St I q|A AL ITEAT-
afa wgied, TFA 3@ ¥ St gAY "
Wl § | {37 a8 WA & g @
T FT AR AT AR To FT frar
Sty g g ¥ gl fawr
FT W & fF gg @ar F1 gerar A )
qLER ¥ uw s afafy frgga 1 o,
387 Y 37 g1 w1 gfgagw faar
fF grrm &3w ® Y A o fafae ]
IgRT agrT Al WX I e 41
T & faar AT sfga | aqqm:rfa
wglen, A1Y & qaH g AT FFHH IH
ANAT 2, FHY FIFIT &1 Ta1 F7 fAear
g, afFT 37 FIm1 A g=av aga sqnar
A ¥ FIRW AT F THA-LF
femrddz %1 aga agt @=l Ia# 7AF
FLF A awar &) g wfafeaa s
TFHT 2ag # 9 w@ g, AE o
qer qarg, ot & qEH H AWTE, A
% FIW a9 I L | BET qGAT
qE3Y 9T F AHT FE-YE amr F
ferg sarer wifm ST &, qume ST
Aifeqs g FHLAT &, JATH AN F1
I 2GAT qEa1 § HIX IqF FTW GaHT
argR qear & fF 9OF w@ ¥ SRl
g SE W 1T 8, wfwa tar g1
qT & @<t Agfaar g, S gwA-dag w1
SHTEr qar =10 w1 g, I fawa ardh
&1 WA GIFIT IT G SART &40 ]
g1 @ F1 sarer g1 faq wwar g
giv WAt wElRw Ay Fgd & fFay
AN FT FAAT FXJ &, 49 AT A
FI § AR QU dFW WA TG FI,
gafag & =g fF mmasr g v
feqra AT QAT SART AT SAIRT T7FH
FraA &1 T & AT ITFT FIT ST AT |
ST GIET THER 1A 2, F A1 AGATE &
FIQ AT S AT TRT AN §, IH
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F1@ g fafge 3% fag axfa 4@
& T 7w gt feafs agg @va &
gafag #wr gwa g fs wm 5,000 &
a5y 7,500 Y fafer w1 5@
FW I arnt @ Feafa &
TIT HIGHT SATIT Gar W fadm |

W w1 fag @t : arady g9 A
WIAT T GIUIGT FT @ qT9 £ |9 |

SHRI M. K. MOHTA : Sir, my amend
ment 1s 1n respect of surcharge on income-
tax for all kinds of assessees. The theory
that the Government seems to subscribe
to is 1f money is allowed 1n the hand of the
public, 1t goes into consumption whereas

if the same money 1s taken away by way
of taxes by the Government, then it is

productive and isin the interests of the
nation.  Unfortunately, the facts are
otherwise, Ifany savings are there in the
hands of the public, they will mostly be
productive whereas the Government has
demonstrated over a period of years that
the money 1t has taken away from the
public 1s mostly squandered away in non-
developmental and non-Plan expenditure.
Therefore, I would urge upon the Finance
Minister to leave some Investible savings
in the hands of the public. And particula-
rly in the case of registered firms where the
partners of the firmare subjected to
mcome-tax as individuals, there 1s absolu-
tely no justification, no equity, in taxing

the registered fiimalso  Many economuists,
mcluding Shrr Bhootalingam, have argued

against 1t very strongly, about the nequi-
table nature of this tax on a registered firm
in addition to the tax onthe partners,
Therefore, 1 would urge upon the Finance
Mipister to look 1nto this problem of tax
on registered firms.

SHRI'Y B CHAVAN : I have already
explamed about registered firms probably
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in my speech. As regards the point of the
honourable Member who first moved the
amendment, T see his point, but I can only
plead with him that it is only last time that
the exemption limit was raised from Rs.
4000 to Rs. 5000. Even this vear in fact
itis raised up to Rs. 6000 in the sense
that if a person, whose income is Rs. 6,000
per annum saves about Rs. 400, he gets
exemption from Income Tax. Now, whet-
her it should be raised up to Rs. 7,500 or
not, certainly one can have two opinions
about it and one can say that there is some
strength in it. But at the present moment
I am not in a position to accept the amend-
ment.

SHRI KRISHAN KANT (Haryana) :
You can do it next year.

SHRI ARJUN ARORA: Yes, next
year. You can say it.

SHRI Y. B. CHAVAN : Please do not
talk of any commitments. No commit-
ments are made in advance about taxation
proposals. As far as surcharge is concern-
ed, well, unfortunately, even for once I do
not have the privilege of agreeing with Mr.
Mohta, 1 am sorry about it. I cannot
accept the amendment.

MR. DEPUTY CHAIRMAN : The
question is :

65. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
(No. 2) Bill, 1971, as passed by the Lok
Sabha, namely :—

‘That at page 36,—

(i) inline 13, for the word
and figure ‘Rs. 5,000’ the word and
figure ‘Rs. 7,500’ be substituted.

(ii) in line 15, for the word
and figure ‘Rs. 5,000’ the word and
figure ‘Rs. 7,500’ be substituted.” **

The motion was negatived.
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MR. DEPUTY CHAIRMAN : The
question is :

66. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
(No. 2) Bill, 1971, as passed by the Lok
Sabha, namely :—

‘That at page 44, lines 16 to 32 be
deleted.”™

The motion was negatived.

MR. DEPUTY CHAIRMAIN : The
question is :

67. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
(No. 2) Bill, 1971, as passed by the Lok
Sabha, namely:—

‘That at page 45, lines 1to 4 be
deleted.””

The motion was negatived.

MR. DEPUTY CHAIRMAN : The
question is :

68. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Finance
(No. 2) Bill, 1971, as passed by the Lok
Sabha, namely:—

‘That at page 45, lines 22 to 42 be
deleted.””

The motivn was negatived.

MR. DEPUTY CHAIRMAN : The
question is :

69. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be mace in the Finance
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(No. 2) Bill, 1971, as passed by the Lok
Sabha, namely :—

‘That at page 46, lines 6 to 9 be
deleted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN The

question is :

“That the first Schedule stand part of
the Bill.”

The motion was adopted.

The First Schedule was added to the Bill.

The Second Schedule was added to the
Bill,

Clause 1, the Enacting Formula and the
Title, were added to the Bill.

SHRIY. B. CHAVAN I move :

““That the Bill be returned”’.

The motion was adopted.

THE AGRICULTURAL REFINANCE
CORPORATION (AMENDMENT)
BILL, 1971

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE/fas ®HaT&R
# gaua (SHRIMATI  SUSILA
ROHATGI): 1 move:

“That the Bill further to amend the
Agricultural Refinance  Corporation
Act, 1963, as passed by the Lok Sabha,
be taken mto consideration.”

The question vas proposed.

[RAJY A SABHA]
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